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INTR-‘ODUCTION 

-1,-Chairman of thé Committee on Welfare of Schediled Castes 
and Scheduled Tribes; having been authorised by the Committee in 
this behalf, present this report on the reservation/representation of 
Scheduled Castes in Transport Department, Haryana State Agritul- 
tural Marketing Board, Haryana Urban Development Authority, the 
Haryana State Cooperative Consumers’ Wholesale Stores Ltd,, and the 
Police Department and action taken by the Government on the recom- 
mendations/observations contained in the Thirteenth- Report of the 
Committee on Welfare of Scheduled Castes and Scheduled Tribes. -The 
Report 15 based on the replies given by the Departments/autonomous 
bodies, explanation and clarifications received during the deliberations 
शत मिटा observations/recommendations made by the Committee पा 
this behalf. 

2. The Committee examined the Administrative Secretaries of 
Transport, Agriculture, Town and Country Planning, Cooperation and 
Home Departments. ) 

3. A brief record of the proceedings of each meeting has been 
kept separately in the Haryana Vidhan Sabha Secretariat. 

4. The Commuttee place on record 1ts appreciation for the valu- 
able assistance given by the Commissioner and Secretary to Govern- 
ment, Haryana, Welfare of Scheduled Castes and Backward Classes 
Department and her representatives during the tenure of the Committee. 

The Committee also wish to express their thanks to the Commis- 
sioner and Secretary to Government, Haryana, Transport Department ; 
Financial Commissioner and: Secretary to Governmeént, Haryana, 
Agriculture Department; Commussioner and Secretary to Government, 
Haryana, Town & Country Planning Department, Commissioner 
and Secretary to Government, Haryana, Cooperation Department ; and 
Fmancial Commussioner & Secretary to Government, Haryana, Home 
Department; and their representatives who appeared before the Com- 
mittee for oral examination 1n regard to the reservation/representation 
of Scheduled Castes 1n their respective Departments/autonomous 
bodies. 

The Commuttee are also thankful for the whole hearted and uns- 
tinted cooperation given by the Secretary/Under Secretary and his 
staff. 

CHANDIGARH, ] BUTA SINGH 
THE FEBRUARY 14, 1989 CHAIRMAN 

~



REPORT 

The Committee on Welfare of Scheduled Castes and Scheduled 
Tribes: for the year 1988-89 was constituted 85 a consequence of ६ 
motion moved and passed by the Haryana Vidhan Sabha 10 itssitting 
held on''16th March, 1988, authorising the Speaker to0 nominate the 
Members of the Committee. 

2. Shri Buta Singh was appointed Chairman of the Committee 
by the Hon’ble-Speaker on 22nd April, 1988. 

3. The Commuittee held 49 sittings upto 14th February, 1989 

In its first meeting held on 12th May, 1988, the Commuttee passed 
three condolence resolutions Amongst three resolutions, two resolu- 
tions were 00 the sad demise of son of Shri Harmohinder Singh Chatha, 
Honourable Speaker and the barbarous killing of the fanuly members cf 
Dr. Harnam Singh, M.L.A by the terrorists The third resclution 
was regarding killing-of imnccent persons by the.terrorists on the 
night of 7th May, 1988 at Panipat 

4: In'the.second meeting held- on. 26th May, 1988, the Hon’ble 
Deputy Speaker explained to the Commuttee, 1n details, 1ts scope and 
functions. In this meeting, the Committee decided to examine the 
following Departments/antonomous bodies :— 

Transport Department ५ 1 

2. Haryana State Agricultural Marketing Board , 

3. Haryana Urban Development Authory'y; 

4 The Haryana State Cooperative Consumers® Wholesale Stores 
Ltd.; and 

S. Police Department. 

TRANSPORT 'DEPARTMENT 

The Commissioner and Secretary to Government, Haryana, Trans- 
port Department, was asked’ to supply material relating to reserva- 
tions/representations of Scheduled Castes and Scheduled Tribes in the
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said Department vide Haryana Vidhan Sabha Secretariat Iletter 
No. 13-Wel. Sch/1988-89/14424, dated 27th May 1988, within 8 fort- 

night. The Committee is pained to observe that the Department did not 

care to supply the requisite information as asked for by the Committes 

even after the issue of as mamy as 5 reminders by the Haryana 

Vidhan Sabha Secretariat. The Department sent mcomplefe information 

on 16th September, 1988, which was placed before the Committee 

in its meeting held on 21st September 1988. The Committee, therefore, 

decided to orally examine the Commissioner and Secretary to Govt. 

Haryana, Transport Department, in respect of nen-supply of complete 

information, on 19th October 1988. In the said meeting, the 
representatives of Transport Department assured that the desired 

information will be sent upto 30th October 1988. The Transport 

Commissioner, however, sent the complete information on 31st October 

1988. The Committee could not examine the same because of 

paucity of time. 

The Committee took a serious note for the indifferent attitude 

on the part of the Departmnent and observed that the work of फिट 

Committee was not taken up seriously by the Department and due 

importance too was not attached to the work of फिट Committee. 

HARYANA STATE AGRICULTURAL MARKETING BOARD 

The previous Committee constituted for the year 1987-88 

framed the questionnaire on the material supplied by the Agri- 

culture Department and sent the same to the Commissioner and 

Secretary to Govt.,, Haryana, Agrculture Department on 9th 

October 1987 with a request for supplying the replies to the questions 

within a stipulated time. The Department, however, even after 

the issuance of half-a-dozen reminders by the Haryana Vidhan Sabha 

Secretariat, did not sent the complete reply and incomplete reply was, 

however, received from the Department only on 9th February 1988. The 

Committee while taking a serious note for the lapse, asked the 

Department concerned to supply the revised replies which were received’ 

in the Haryana Vidhan Sabha "Secretariat on 19th February, 1988, 

As the said Committee could not examine the replies due to paucity 

of time, the pr\esent Committee decided to examine the said material 

as also orally discuss the same with the Financial Commissioner 

and Secretary to Government, Haryana, Agriculture Department, 

and the representatives of the Haryana State Agricultural Marke- 

ting Board. 
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After orally examining the concerned officers, the - Committee observed as under :— 
- 

—————— The Board informed ‘the Committee about the cadre-wise Class I posts | strength of staff 85 it stood on 9th February, 1979 as ——! under : 

(i) - Officer on Special duty 1 
(As the policy of reser— (if) Chief Accounts Officer - : 1 vation wasnot in force, 
there” was shortage of (i) Superintending Engineer : 1 Scheduled Castes in a]l : the categories of posts). (iv) Executive Engineer 3 

(V) Chief Marketing Enforce- : 1 
ment Officer ( 

The Board also gave the figures regarding the number of posts created/filled up from 9th February, 1979 to 31st March, 1987 as also about the representation of Scheduled Castes in each category as in the statement on the following page.
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fn addition, the Haryana State Agricultural Marketing Board 
informeéd theposition of Class I officers.as under न ' 

Year No. of Class I No. of .Scheduled. Castes/ 
.Officers Scheduled Tribes Officers 

198384 ' a6 Nl 
1984-85 26 ~ Nil 

1985-86 27 Nil 

‘It :will  be seen from the above figures that no representation has 
been givento the'Scheduled Castes in Class I posts which existed prior 
to the enforcement of reservation policy with effect from 9th February, 
1979 nor after-the creation of various posts during the period from 
9th February, 1979 ६० 31st March, 1987. The Departmental representa- 
tive at the time of oral examination, on one occasion informed that the 
reservation policy was enforced in the -year 1979 and on the other 
occasion informed that the reservation policy was enforced with effect 
from 16th June, 1983. The Committee was surprised to see the difference 
of the date and. was mot satisfied with फिट reply of the representative. 
Moreover, it was also observed by the Committee that no representation to 
the Scheduled Castes in Class I posts have been given especially in the 
caseiof the Executive Engineer because all फिट posts were either- filled up 
by promotion or by deputationists. The Committee, therefore,. recommend 
that- the . Haryana -State Agricultural Marketing Board should give due 
representation tothe Scheduled Castes by implementing the Government 
policy-atleast while the.posts are filled up by direct recruitment as per फिट 
conditions laid.down in फिट service rules of फिट Board. 

e .The Department informed the cadre-wise strength 
Class IIPosts‘ of Class II posts 85 it stood on 9th February, 1979, 

— as ‘detailed below :— 

-{1) Administrative -Officer .. 1 (Out of the above, 

— . 

only one Scheduled 

" (i) "Asstt. Accounts Officer .. 1 Castes Executive 

. (iii) Superintendent .. 2 Officer—cum-Secy. 

has been appointed. 

(iv) Sub Divisional Officer .. 13 1In other caders, no 

- (v) - Assistant“Project Engineer .. 1 - representation- to the 

(vi) -Assistant Architect ... 1 ~Scheduled Castes was 

.(vii) Zonal-Marketing Enforcement given). 

-Officer o 14 

' (viii) *Marketing Development Officer .. 1 

(ix) District Marketing Enforcement 
- QOfficer 1 .12 

* " (x) Executive O fiicer-cum- 
. Secretary .. 91
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Basides, it was also informed, that from Oth February 

1979 to 31st March, 1987, the following posts were created/filled up ;— 

e (i) Assistant Accounts O fficer .. 1 (filled up by deputa- 
] o _ tionist) 

(i) Superintendent .. 3 (two posts were filled 
up by promoting 

. officials belonging to 
’ - general category and 

one post which fell 
N vacant, was filled up 

" by promoting  an 
S ] official belonging to 

' ° 7 Scheduled Castes 
. categ}/o.) 

(iii) Tehsildar .. 1 (deputationist) 

(iv) Dastrict Marketing Enforcement (these posts .were 
" Officer .. 9 filled up by promoting 

officials belonging to 
general category). 

(v) Executive Officer-cum- (38 posts were filled 
Secretary .. 41 wup by promoting 

officials  belonging 
to general category 
and 3 ~ by pro- 

ymoting officials - 
belonging to Schedu- 

- led Castes). 

(vi) Sub Divisonal Officer .. 20 (19 posts  were 
' ) filled up by pro- 

moting officials 
belonging to general 
category and one 
post was filled 
up by promoting an 
official belonging to 
Scheduled Castes). 

In addition, it was informed to the Committee that in the year 
1983-84, 1984-85 and 1985-86, there was a shortfall of 179, in 
respect of Scheduled Castes in each year. The Committee took a 
very serious view of the fact that the Board filled up all the posts 
by promoting its own officials and none of the post was filled up by 
direct recruitment for which -a provision exists in the Service Rules 
of the Board. The Committee, therefore, recommend that the Board 
should assess the representation of Scheduled Castes in the posts 
which have been filled up by direct recruitment and in future unless shorifall 
is completed, the board should not fill up Class II posts by promotion, 
The necessary steps taken in this respect be also intimated to the 
Committee. 



b 
साया During the oral examination, the departmental ‘Tep- Filling up of resentative informed that the posts of Tractor Drivers, vacant posts Steno-typists and Draftsman are lying vacant. He ———————! further informed that the Steno-typists are being recruited through the Employment .Exchange. Besides, it was also informed that the Government have bammned the recruitment in the Board and the Board has taken up the matter with the Government for relaxing the same. The Committee, therefore, observed that the Government may be requested to relax the ban in respect of the Board so that the posts which are lying vacant could be filled पु and due represent- ation to the Scheduled Castes could be given. The Committee, therefore, recommend that necessary steps in this regard may be taken and the latest Pposition be intimated 10 the Committee. 

During the oral examinaticn, the representative of- Auction of Booths| the Board informed that 50% booths and plots are and Plots sold through open auction Out of the balance 50%, 40% booths and plots are allotted to the old dealers whereas 5% are allotted to the ‘Growers/farmers and rest 5% to the Scheduled Castes. But, the representative of the Government informed the Committee about the policy of th: Government 11 this regard and according to the Government policy, he informed that reservation has been made as detailed below :— ' 

(i) Scheduled Castes .. 20% 

(i) Backward Classes .. 10y 

(iii) Ex-Servicemen न 5% 

During the oral examination, the representative of the Reservation| Board informed the Committee that reservation policy is Policy m vogue 1ए the Board with effect from 16th June, 1983 and since then they are making appoimntments/promotions according to the reservation policy lzid down by the Government The Committee observed that the Government laid down reservation polic, 
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>>... The Committee, was inforied . that the roster register i8 _ 

Roster being .maintained by the Board sinc: February, 1988and 

Register. | prior "0 - this .date, no roster was maintained, The ~ . 

— ~Committee, therefore, observed that the Board has not complied 

with-the - instructions of the Government on the subject and; therefore, . 

recommend that roster: register be started with effect “from the date the . 

instructions were-issued by the.Government, category-wise, and if néed be, 

guidance from the Director, Welfare - of Scheduléd Castes -and’ Backward 

Classes, be sought within _three months. ‘The Committee would also like 

to know -the . progress. made-by the’ Board in this respect. 

न 



HARYANA URBAN DEVELOPMENT AUTHORITY 

The Commissioner & Secretary to Government, Haryana, Town 
& Country Planning; Department was requested by the Haryana Vidhan 
Sabha Secretariat on 27th May, 1988 to supply information” with regard - 
to total number of employees, number of Scheduled. Castes employees 
alongwith their percentage in posjtion as also about the percentage of: 
shortfall alongwith the reasons for shortfall etc.etc. in- respect of* 
Haryana Urban Development Authority. This information was 
supplied by Chief Administrator on 12th August, 1988. 

The Committee after framing ' the questionnaire sent the same- 
to the Commissioner & Secretary to Government, Haryana, Town & 
Country Planning Department on 120 October, 1988. Since reply.- to 
the questionnaire was not received bythe 10th January, 1989, the 
Commissioner & Secretary to Government, Haryana, Town and Country 
Planning Department and representatives of Haryana Urban Develop- 
ment Authority were orally examined on 11th January, 1989 for not 
forwarding the reply to the questionnaire. 

The desired information, referred to above, in para-I is as_ 
shown in the chart on the following page. . 

11
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The reasons for shortfall as explained by Haryana Urban Deve- lopment Authority in their written reply, are 85 under :— 

———, From the figures given in the statement, it appears that Class-1 there isa shortfall of officers belonging to S. C. category —— but this is not the case in actuality. 'The reservation of 8. Cs. in respect of Class-T officers is available for direct recruijt- ment There has been only isolated posts in category of Class-I officers which have been filled up by HUDA by direct recruitmrnt as per details given hereunder : 

(i) Controller of Finance .. 
(i) Architect (Land Scape) . 

(iii) Asstt. Town Planner 

N
 

=
 

i
 

e
 

(iv) Executive Engineers 

Asthe 4th postis required to be filled from the 5. C. category, there has, therefore, been no shortfall of officers belonging to S.C\. The remaining officers of Class-I category, like Chief Administrator, Administrators, Estate Officers, Secretary, Engineer-in-Chief, Superin- tending Engineers, XENs. Chief Town Planner, Senior Architect, District Attorney, Distt. Town Planner, Dy. E.S.A. etc. have either been filled up by promotion or by taking them on deputation from different departments. 

——| The reservation of 5. C. category in respect of Class-IT Class-11 officers is also available, in direct recrnitment. There —_ is no reservation 10 Class-IT category of officers on promotion posts. HUDA has recruited only 28 Sub Divisional Engineers, one D.D.A. and 2 Asstt. Distt. Attorney amongst the Class-1I officers by direct reciuitment. There 15 only one S.D.E. and one A.D.A. belonging to 5. C. Category. The three Sub Divisiona] Engineers belonging (0 5. C. category who were selected and appointed on the job, did not join their duries. The remaining officers of Class-II category, namely D.D.A,A.D.A., Senior Accounts Officer, Accounts Officer, S.D.Es etc. are either on deputation from various departments or have been appointed by promotion. The shortfa]l of S.C. in this class of officers will, however, 96 made as ang when HUDA makes recruitment of officers by direct recruitment. 

It would be observed that the reservation in Frespect of Class-IIT Class-III category of employees is about 14%. There is thus shortfall of about 6% in" this class of officials. The main reason of this shortfall is that quite a Jarge number of employees of Class-IIT category were recurited in HUDA out of the retrenched employees of Food & Supplies Department, Census Deptt., Land Reclamation & Dev Corp), Irrigation Deptt., Urban Estates Deptt. and Colonisation Department. These surplus retrenched employees were absorbed against regular vacancies lying in HUDA 85 per the instructions of Chief Secretary to Govt., Haryana irres- pective of the fact whether any of the employees belonged to reserved. category of S.C. or not. For example, 130 employees of Class-III 

—— 

—— 
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.catégory were recrnited from other departments, outof which only 
3 officials belonged to S C. category. The shortfall has thus been 
continuing since then The recruitments made by HUDA thereafter 
cconform to the Govt instructions relatifig to the reservation of S. C. 
Efforts are being made to make up the shortage. 

After orally examining the rcpresentatives of Town & TCoubtry 
Planning Department & Haryana Urban Development Authority, the 
Committee have observed as under -— 

Cadrewise position of | The cadrewise position of employees 
employees/Representation of Haryana Urban Development 
of Scheduled Castes Authority as on 9th February, 1979 as 

informed by the Government, is 85 under :— 

Total Strength Total in .Schedu_le.d' castes - 
of cadre - position in position 

- Class-I 28 —_ — 

Class-IT 68 17 — 

Class-TII 701 358 37 

‘Class-1V 271 61 26 

Besides, the Government informed that during ‘thewperiod ftom 
9th Feb_ruary, 1979 to 31st March 1988, the following posts were 
created/filled up by direct recruitment/by promotion :— 

Filled up from 9th Feb. 1979 to 31st March,-1988 

Created By Direct Recruitment By promotion 

Total S.C. Others Total S.C. ‘Otheis 

“Class-I 13 5 — 5 8 —_ R 

Class-TT 20 21 2 19 12 1 11 

Class-IIT 536 473 54 419 274 46 1228 

'ClassAV 64 268 98 170 ना नल ला 

. The cadrewiSe details/break-up of the posts -as on 9.2.1979 and 
frlom 92.1979 to 31 12.1988 is given in Annexure A” and ‘B’, respecii- 
vely. 

After-perusing the above information and -dlso discussing the 
same with 196 represéntatives of the Government-and the Haryana 
Urban Development ‘Authority, the 'Committee noticed -that all the 28 
posts belonging to Class-I are either filled wuwp -by -deputationists orby 
TLAS./H.C.S Officers. The Committee, therefore, reconimend पीवी ‘in - 
future “theposts Which-are not -reguired tocbe manned by जे ४ S /H{C'S. 
Officers, ay "be-filled up by making direct recriitment o the possible 
éxtent -so-that theiiterests of ‘Scheduléd Casies -are also .safegaurded. 
The-steps tdkenin this fegard be’intimsdted -to the-Conimittee dlso.
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“शा the written reply, the départment informed that in 
Ciass दा posts | the years 1985-86, 1986-87 and 1987-88, 12 Class II 

—! Officers were promoted Four Class II Officers have been 

taken by direct recruitment during this period, out of Which one was 

Scheduled Caste candidate. There 15 no reservation for Scheduled Castes 

in promotion to Class-IL posts. 1t was also informed that although 

during these years, the number of Class-II Officers has risen from 59 to 

68, yet the number of Scheduled Castes Officers remained only two. 

—-———— The department while sending written reply about the 

Class-IIX shortfall in Class-III informed that 1t 1s because of the fact 

—————1 that 130 retrenched employees from different departments 

had been absorbed in Haryana Urban Development Authority under the 
order of Government irrespective of their Caste. Out of 130 such emp- 

loyees, only3 persons belonged to Scheduled Castes. The department 

gave the latest figures of shortfall in Class-III as follows : 

Sr.  Category Shortfall Remarks 
No. ' 

1 2 -3 4 

1. Head Clerk 3 Elgible S.C. persons with 
requisitc experience were 
not available. . 

2. Assistant 3 —do— - 

3. Accounts Assistant 8 Elgible S.C. persons were 
not available from Employ- 
ment/through Advertisement. 
Hence these posts are de- 
reserved as per , Govt. 
policy. 

4. Jr. Scale Stenographer 2 Eligible S. C. persons were 
not available from Employ- 
ment  Exchange. Being 
advertised shortly through 
press. 

5. Steno-typist 2 —do— 

6. Accountant SAS 2 Qualified SAS persons were 
not available with HUDA. 

7. Clerk ~ " 11 Shortfall is due to the 
absorption of 49 Clerks 
from Census/Colonisation/ 
Food & Supplies/Urban 
Estates etc,®
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1 2 3 4 

8. Sub Duvisional Clerk -1 Eligible S.C. persons are 
not available for promo- 
tion. Shortfall will be made 
good in future. 

9. Tracer 5 Shortfall will be made good 
- early. 

10. Hecad Draftsman 2 Eligible persons were not 
available. Shortfall will be 
made good in future. 

11. Assistant Draftsman 1 —do— 
12. Junior Draftsman —do— 
13. Drver 3 Shortfall will be made good 

early. 

51 

—) 8 (Dereserved) 

43 - 
—— e 

After reviewing the position in respect of Class-II and III posts, 
as above, the Committee noticed that there is a shortfall in these groups of service so far as Scheduled Castes and Scheduled Tribes are concerned. 
The Committee did not feel satisfy with the position explained by the departmental representatives. The Comnnittee, therefore, recommend 
that in futare, to wipe off the shortfall, the vacancies should omly be 
filled up by appointing/promoting Scheduled Castes and Scheduled Tribes 
employees  The Committee further recommend that steps may be 
taken by the Government to revert the deputationists to their parent 
Departments to achieve the goal. 

The Committee was informed by way of written 
reply that some categories of posts like Accounts 
Assistants, Stenographers, Drivers and some tech- 

— nical posts meant for Scheduled Castes have been 
filled up from other candidates. The Committee, therefore, recommend 
that in fature the Government instructions on the subject may be adhered 
to to avoid increase in shortfall of Scheduled Castes candidates. 

Filling up of 
reserved vacancies 

During oral examination, the departmental represen- 
Promotion of tative informed the Commuttee about the provisions’ of 
Class 1V the Draft Service Rules as also promotion criteria. 
Scheduled In view of the shortfall, the Committee observed that 
Castes Emp- Haryana Urban Development Authority should take steps 
loyees to fill up the vacancies in Class III by promoting Class-IV 
—————— employees. The steps so taken and the details of the 
posts filled up accordingly be intimated to the Committee .
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The Committee after discussing with departmentai 
Roster representative, noticed that roster register system has 
Register not been implemented with the result that the 

Scheduled Castes/Scheduled Tribes employees could not get the required number of posts. The Committee, therefore, reco- 
mmend that roster register system be implemented and accumulated benefit be given to Scheduled Castes/Scheduled Tribes employees, The Jatest position be also intimated as also the number of employees benefitted by the implementation of the Roster Register system . 

The Government 1n their written reply informed Allotment of Plots the Commuittee that reservation for Scheduled and Shoeps Castes पा the allotment of residential plots has 
been made by Haryana Urban Development 

Authority 85 under ;— 

(1) 20% for 2 Marla Plots ; 

(i) 50% in 4and 6 Marla Plots ; and 

(iif) 50% in low cost Housing Plots. 

But, during the oral examination, in reply to a question, the departmental representative informed that there 15 no reservation or quota fixed for Haijans in the allotment of shops which are allotted by auction nor there is any provision 10 the relevant Rules. The Committee, therefore, recommend that whenever Haryana Urban Development Authority is to auction commercial Plots and shops, there should be reservation to पीट extent of 20 7; for Harijans and only the Hari- Jans should be eligibie for bidding. The Committee would also like to know the results. 
की 

THE HARYANA STATE FEDERATION OF CONSUMERS’ 
COOPERATIVE WHOLESALE STORES LTD. 

The Commissioner and Secretary (0 Government, Haryapa, Cooperation Department, was requested by the Haryana Vidhan Sabha Secretariat vide their letter dated 270 May, 1988 to supply the statement showing the reservation/representation of Scheduled Castes and Scheduled Tribes 1n the Haryana State Federation of Con- sumers’ Cooperative Wholesale Stores Itd. as it stood on 31st March 1988. The Haryana Vidhan Sabha Secretariat had to issue three reminders for thHe purpose. The Haryana State Federation of Con- sumers’ Cooperative Wholesale Stores Ltd., therefore, supplied above referred to material vide their letter dated 26th August, 1988. The Commuttee then decided to orally examine the representativcs of Co- operation Department and the Haryana State Federation of Consumers’ Cooperative Wholesale Stores Ltd. in respect of ncn supply of desired material पा time on 5th September, 1988. The Managing Darector of the Haryana State Federation 01 Consumers’ Cooperative - Wholesale Stores Ltd., however, regretted for the delay in the said meeting. ‘ ‘ o न
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The staff strength का the Haryana State Federation of Consumers’ 
Cooperative Wholesale Stores 1.td., as intimated to the Committee as 
on 31st March 1988, is as under :— 

Name of Name of Existing Number of Remarks 
Class Post staff SC/ST out 

of column 
No. 3 

1 2 3 4 5 

Class-I Managing Director | 1 On deputa- 
tion from 
Coop. Deptt. 

1 1 

Class-I1 Sr. Accounts 1 — 
Executive 

Accounts Officer 1 — 

‘General Manager 51 6 

Asstt. Manager 68. 9 ) 

Law Officer 4 ना 1 L.O. not 
joined 

Asstt. Accounts 
Officer 5 1 

Vigilance Officer 1 . 

131 16 

Class-III  Accountant 54 3 

Store-Keeper 189 27 

Accountant ‘B’ 43 1 

Clerks 103 21 

Assistant 12 3 

Steno-typist 14 — 

PA to MD 1 ना 

Sr. Scale Stenographer 1 — 

Salesmen 7176 127



1 - 2. - ) 3 4 5 

Pharmacist ] 13 — B 

1206 182 

Class-1V 

] Driver 8 . 1 

i Tech, Hand 5 — 

Daftri/Peons/Helpers/ : , 
Sweeper/Chowkidar . 
(excluding - daily 
wages & part time) 63 12 

76 13 

In addition, the Haiyana State Federation of Consumers’ Co- 

operative Wholesale- Stores Ltd. 1 their written reply gave the 

details about the recrurtment made during the period from 9th Feb- 

ruary. 1979 to 31st March, 1988 which are shown in the, chart on the 

following pages. ’ 
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सा णणव The Commiittee after perusing the above figures 
Cadre-wise Number [ noticed "that there is. difference, of number of 
of Employees - employees workingin tlie Haryana.State Federa- 

—— = tom of Consumers’ Cooperative Wholesale 
Stores Ltd. Therefore, through a questicn duning thie oral examination, 
the Committee asked the representative of the Haryana State Federa- 
tion of Consumers’ Cooperative Wholcsale Stores Ltd. about the exact 
number of employees working in the Haryana State Federation of 
Consumers’ Cooperative Wholes-le Stores- Ltd. The Departmental 
representative informed the steorgth of employees as 1972 85 on 315t 
December 1988 including 251 employees belonging to Scheduled Castes, 
which was, of course, not in accordance with the reservation policy 
laid down by the Government But, again, the representative of the 
Haryana State Federation of Consumers’ Cooperative Wholesale Stores 
Ltd. was asked to confirm the exact number of employecs working in 
the Federation. While forwarding the information, heinformed as 
under :— 

Class Total number of employees Number of Scheduled 
including-Scheduled 'Castes Castes employees 

I, I 1 

11 184 : 19 

111 1690. ’ 217 

v b 213 39 

From फिट persual of the above figures, the Committee has noticed that 
the representative of the Haryana State Federation of Consumers’ Cooper-‘ 
ative Wholesale Stores Ltd has not given the .correct ही igures of the 
employees working in the Federation and every time he has tried to mis- 
lead the. Committee by giving wrong figures The Committee, therefore, 
recommend that strict action against the Managing Director for misleading: 
the Cominittee and for the non-supply एव information in time etc. etc. may 
be initiated against him 

——————— पट representative of the Haryana State. Federation 
Appointments of Consumers’ Cooperative Wholesale Stores Ltd. 

informed the Committee about the appointments 
made in  the Haryapa State Federation of "Consumers®” Coopera- 
tive  Wholesale  Stores ILtd. during the period from 151 
April  to 3lIst December 1988 including the Scheduled Castes 
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Sr.  Category Posts Employees Number Short- No. ~  filledup ofS.C ol Posts fall 
- re%ui‘red for 

, S Cs. 

1. Law Officer 3 — — जा 
2. General Manager 9 1 2 —_— 
3. Asstt. Manager 45 2 9 7 
4. Accountant 5 —_— 1 1 
5 Accountant (B) 9 — 2 2 
6 Store-Kecper 34 2 7 5 
7 Clerk 137 S 28 20 
8 Salesmen 308 26 62 36 
2 Pharmacist 10 — 2 2 

10 Assistant 4 — 1 1 
11. Steno-typist 4 — ! 1 
12, Peon 20 — 4 4 

Total ;- 588 39 119~ 80 
—_—————— 

The Committee observed that all the Rules and Regulations were flouted while recruiting staff in the Haryana State Federation of Consumers" Cooperative Wholesale Stores Ltd , and neither any reference was made to the Employment Exchanges for inviting the names of the candidates nor the.- posts were advertised. This amounts to violation of the recruitment system as also the rules ofithe Government. The’Committee, therefore, recommend that this may be enquired into and the findings be conveyed (0 the _ Committee 

During the oral examination, the Commuttee noticed Sanctioning of- that the posts werc not sanctioncd by the Admunis- Posts trative Board of घाट Haryana 50810 Federation of Consumers’ Cooperative. Wholesale Stores ते Rather, the Board put a stop for the fresh appointments. Inspite of this, the Managing Director of the Has yana State Fedcration of Consumers’ Cooperative Wholesale Stores Ltd. recruited a number of cmployees without the sanction of the posts either from the Board of Directors orthe Registrar Cooperative Societies, Thus, the State exchequer was unnecessarily burdened. . The Committee, therefore, rccommend that the question of ‘emnloyment in the Haryana State Federation of Consumers' Cooperative Wholesale Storess पता: may be enquired into thoroughly by appointing a Committee of Senior folc'ers by Government and to assess the loss incurred to the Government , , - 

गए The representative of the Haryana State Federq. Implementation of tron of Consumers’ Cooperative Whelesale Stores Reservation Policy Ltd., during the oral examination, informed the 
Commuttee that during the period’ from 9ih February, 1979 to 315 March, 1988 the following posts were filled 
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From these figures, the Committee noticed ~that the rescrvation 
policy laid down by Government is not being implemented in letter and 
spirits, with the result that the shortfall in the category of Scheduled Castes/ 
Scheduled Tribes exists in the Haryana State Federation of Consumers’ 
Cooperative Wholesale Stores Ltd. The Committee, therefore, recommend 
that the Haryana State Federation of Consumers’ Cooperative Wholesale 
Stores Ltd." should take immediate steps in this regard so that the shortfall 
is recouped imm-diately. The progress made in this regard be intimated to 
the Committee. 

The Commiitiee was_informed at the time of oral 
Introduction of examination by the representative of the Haryana 
Roster Register State Federation of Consumers’ Cooperative 

Wholesale Stores Ltd. that the roster system has 
been introduced in the.said organisation and the following category of 
employees have been appointed ना i 

Sr. ‘Category Total appointments दर Employees 

No. : of 5.0. , 

1. Distt. Managei/ ) 1 
ः General Manager ° 

2. ~  Asstt, Manalgeri - 107 - — ! 

3. Accountant R 2 — 

4, Assistant 2 —_ 

5. Accountant ‘B’ v 4 — 

6. Store-Kéeper - 11 — 

7. Steno-typist - 2 _ 

-8. \ Clerk . 73 T4 

9. Salesmen ही 184 18 

10. Pharmacist . 3 — 

1. Peon i o 3 . - — 

" Total :-- 296 - 23 
r - - 

From फिट -above figures, the Committee -noticed that.although t]he 

roster register system has been introduced. yetit las not been introduced 

as per the insfructions of the Government. The - Comuiittee, therefore, 

recommend-that the roster register system be imtroduced with effect from- 

the date फिर instructions on the subject ‘were isSued “by the “Governrent . 

 The Committee also desired that the guidance from the - Director, | 

Welfare of Scheduld Castes and Backward Classes Department be sought, 

if considered necessary. by the Haryana State Federation of Consumers’ 

Cooperative Wholesile Stores Ltd. in this regard and thesteps 50 taken 

and the results 50 achieved be intimated to the Committee- 
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The Committee after perusing the Staff Service Relaxation in Age Rules of the Haryana State Federation of Consu- —_— —— mers’ Cooperative Wholesale Stores Ltd. noticed that there is no provision for giving relaxation in age for the Scheduled Castes employees whereas the Government 18 already giving relaxation in age to the Scheduled Castes condidates at the time of recruit- ment. The Committee, therefore, recommend that the Government should look to this aspect and make provision accordingly under intimation to the Committee. 
o ——— The Commuttec after perusing the Staff Service Rules Promotion of of the Haryana State Federation of Consumers’ Class IV Cooperative W holsale Stores Ltd. noticed that Employees according to Rule 9.4,the Stenos, Clerks and Cashiers — areto be recruited only through the direct recruit- ment and no post js to 06 filled uwp by promotion whereas  under 

fications. The Committee, therefore, observed that there is con- tradiction in this part of the Rule so far as promotion of Class IV employees is concerned, 
The Commnittee, therefore, recommend that the Government should issue directions for making necessary arrangements in this regard so that: Class IV employees also get promotion to the post of Stenos/C]erks/ Cashiers. The Committee would also like to know the latest Pposition. 

— During the oral cxamination, the Committee wasg Termination informed by the departmental representative that on of Services 3rd Feb. 1989, 592 employees of various categories who did not complete 240 days in service were terminated. Out of these 592 employees, 48 belonged to Scheduled - Castes. The attention of the Government/representative of the Haryana . State Federation of Consumers’ Cooperative "Wholesale Stores Ltd, wasdrawn by the Committee towards Punjab Government letter No. 1016/4WG1-66, dated 16th February, 1966, regarding grant of protection to Scheeduled Castes/Scheduled Tribes and other . Backward Classes employees against the reduction/retrenchment in view of the lean representation in service, the sub para (i) of which reads as under :— 
“Members of the Scheduled Castes/Scheduled Tribes and .B.ackward Classes who are in service and are otherwise qualified and 

not be reduced in rank and retrenched 50 for as their total strength does not exceed the prescribed limits of reservation ina cadre.” 

In view of the above decision of the Government, the Committee recommend that ६0 recoup the shortfall in various categories of posts in the Haryana State Federation' of Consumers’ Cooperative - ' Wholesale Stores Ltd., घाट Government should issue necessary directions * in this regard and the-Scheduled Castes employees who have टला, terminated by the Haryana State Federation of Consumers’ Cooperative ' Wholesale Stores Ltd. may be re-appointéd on the, posts on  which_ they were working before their termination of services on 3rd Feb., 1989,
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Eurther, the Police Departmient informed the- folfowing re®sons 
foz. stortfall— 

“Government instructions exist that 1 Class III posts reservation 
could- be-made for Scheduled Castés 1a किए to rank 
premotionsif the prometion is made on the basis of Seniority- 
cum-Merit.. There will be no reservation-in-Class-1 and.IL 
posts, at the time of promotion. In- Police Department, 
promotion_to. the_rank. of Constable to. that of Inspector 
is made on the basis of Semority-cum-Fitnéss under the 
rules where no reservation 1s admissible. Non-availability of 
suitable and: eligible candidates m junior rank 1s the 
reason for the low representation of reserved categories 
पा various ranks. No direct recrtitment can be made पा 
the ranks of SIand HC and a nomnal direct recruit- 
ment, 1.e. 10% of the total vacancies falling vacant in the 
rank of Inspector and 25% inthe rank of ASI can be 
madds.- As such the shortage can not be made good by 
the direct, recrwtment of Scheduled Castes. There 15 no 
shortfall in class IV Posts.” 

The steps te wipe off-the shoirtfall of Scheduled- Castes and- 
Scheduled Tribes: beirg. taken by the Police department and: 85 
informed: by them by way of written reply, arc as under:— 

“Main rank: where 100% direct recrurtment 1s made is that.of 
Constable and for ensuring full percentage of Scheduled: 
Castes- in this rank, relaxations of one 10011 in height and 
chest- measurements and also in educational qualifications 
to the candidates of Scheduled Castes: for enlistment 85 
Constable are given every year and these are still being 
continued. Target of reservation 1in the rank of Head 
Constables and above can not be achieved under the 
existing instructions of the State Government as well 85 
the: rulings. of High Court and as such we can stick fo 
reservation in direct recruitment only. To achieve the target, 
in the initial 1ank of Gonstable, every effort 1s being 
made. by this department.” . 

The Department gave फिट following figures- 
Cadie-wise- strength/ |-about the* total number of employees 85 also. 
representation of about the total number of Scheduled Castes 
Scheduled Castes® employees:— 

Class Total number of employees Total number of 
Scheduled 
Castes emplo- 
yees. 

I 130 - <19 

1I 27 2 

1l o 20,488 3,173 
v 1,185 412
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The department informed the Committee that after the laying 
down of reservation policy by the Government with effect ~from 
9th February 1979, the following posts were created/filled up from 
9th February 1979 to 315 March 1988:— 

‘Class * T‘hnrovughu direct recruitment By promotion 

Tx_otal _Sche’duled Castes Total S_chedu‘led Castesh__;_ 

I 19 ] 4 2 
वां 9 1 139 5 

I 7588 1531 3365 511 

v 506 152 — e 

In viewof फिट above figures, the Committee observed that there 
is shortfall in the department in different cadres of posts and in 
different groups. Although the departmentis taking effective steps to 
recoup the shortfall, yet the Committee recommend that the depart- 
ment should make more efforts and amend the Service Rules for 
various categories of posts, if necessory, so that the shortfall could be 
recouped to the maximum possible extent. The Committee further 
recommend that the latest position be also intimated to the Committee. : 

In the written reply, the department informed that 
Registration in the 1986, 83 cases were registered; in the year 
of Cases 1987, 86 cases were registered; and in the year 1988, 

) 78 cases were registered for various offences and 
gave the following figures district-wise;:— 

1986 : Total cases registered-83 

District Murder Abduct- Rape Attem- Assa- Ar- Sod- PCR Ot- Total 
- lon ० pt to ult son omy hers 

outrage 
modesty 

Ambala 1 2 1 3 _— - 2 — - ..9 

Kuruk- —_ 4 5 2 1 — — — —_ 12 

shetra 

Kainal — 1 1 3 _ - = - - 5 

Jind - = = 5 = = —- - s 
Hisar — — 1 2 - — 1 - - . 4 

Rohtak — — 2 3 - = = = - 5 

Sonipat 1 —_ 1 1 _ .- --. --.. = 3 

Gurgaon 1 1 1 2 — — —_— — -— 5 

Narnaul 1 2 1 1 ना — 1 - - 6 

Sirsa न 1 1 3 2 — — - - 7 

Bhiwant —_ 1 1 7 4 2 — — न 15. 

Faridabad — 1 2 2 — 1 —_ 1 ला 7 

लि 

"~y 



33 

1987 : Total (865 registered-86 N \\“—Q*M 
. RSN 

Distt, Murder Ad- Rape Atte- Ass- Ar- Sodo- PCR Oth- Total 
uc- mpt- ault son my ers 
tion to out- ° 

rage 

modesty 

Ambala 1 5 2 5 — — 2 जाए — 15 Kurukshetra — 3 3 4 — — — 1 — 11 Karnal —_ - 2 1 — - - = 3 

Hissar —_— 2 2 1 1 — - — — 6 Rohtak 1 1 2 2 1 —_ नल — — 7T Gurgaon — —_ - 1 2 — —_ — — 3 Sonipat बला ना 2 2 - — = — — 4 Narnaul —_ 2 — 2 1 न — 1 — 6 Sirsa I — = 2 7 — —_ — — 10 Bhiwani —_ 1 — 4 2 1 —_ — — 8 Faridabad — 4 3 — —_ - — — 8 

Total 86 

1988 : Total cases registered—78 

Ambala 1 3 3 3 -- — 1 न न 11 Kurukshetra — 1 2 1] 2 - नए. - 6 
Karnal —_ - 3 7 — — 1 — था 11 Jind — 3 1 ना - = व जा जा 4 Hisar — 2 2 2 1 ला — — 7 Rohtak 1 4 — 5 1 गए — — — 11 Sonipat —_ 1 2 - = - --+ —_ — 3 Gurgaon —_ 1 2 2 1 लि — — 1 7 Narnaul —_ - 1 3 — —_ - —_ -. 4 Sirsa लाए — 1 1 2 —_ - —_ 4 Bhiwani —_ — 3 — 1 —_ = Y 
Faridabad — 1 2 3 — —_ - — — 6 

Totai 78
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~- All crimes. against; members of Scheduled Castes are treated 85 
Special reported Cases and are promptly investigated by a Gazetted 
Offrcer. - . 

» - 'The Committee; observed from the.abover statements, that.the number 
of cases on.account of rape, abduction.and attempt to outrage modesty 
are in large number. The Committeec also observed that although all the 
crimes against the members of Scheduled Castes- are treated as Special 
Reported Cases and are promptly investigated by a Gazetted Officer 
yet reommend that the department. should take more effective steps 50 
‘that फिट members of down trodden sections of our Society are not harassed 
un-necessarily. The Committee may also be informed-about पाए measures 
adopted-by the Govérnment in this respect. 

— The department- informed the Committee ' about प्रा 
Selection mode- of recruitment 19, various classes.and posts which, 
Committee |are governed under various Services Rules. As re-- 
—————gards Class III posts, it was informed that to fill up these ' 
osts, Selection Committee 15 constituted-as and wherr the posts:are- 

to be filled- up and-the Selection Committee comprises of one Deputy’ 
Inspector General of Police and two Superintendents. of Police. The-. 
Committee recommend that whenever.the Selection Committeeis consti- 
tuted by the department, atleast one of these officers should be-nomi- 
nated belonging to the Scheduled! Castes. ' 

—— The Committee was informed -by the Department that 
B:I List there is no provision for reservation while preparingliste 
——————1 for B-1, according to' Panjab Polics Rules 13.7 and: 
High Court rulings. The Committee, therefore, observed that to 

protect the rights of Scheduled Castes for promotion to B-I, there 

should be-some reservation. The Committee, therefore, recommend that 

the Department should take effective steps either to amend the above 

referred to Rules or issue some instructions so that the inferests of 

Scheduled Castes candidates are safeguarded. The steps taken in this 

regard.or. the -policy so.framed by the Government, be intimated to the 

Committee. 

The Committee- was informed that the roster register 
for reservation 18 being prepared with the help. of the 
representativés 0 80०08] Welfare Department according. 
to the instructions issued by the sa‘d” depart\ment‘ and~ 

the State Government. The Committee, therefore, recommend that the: 

roster register-should-be prepared categorywise withiu.three months andy . 

" the: Committee be informed too. 

STUDY TOUR 

The Committee undertooksa Study tour to the State of Goa, Andhrai. 

Pradesh-and-Tamil Nadu-during-the month of December, 1988 forabout-. 

afortnight for discussion withithe counter-part Committees of these. 

States about the matters of common interest and to see the development* 

works undertaken by the respective State Governments-in their States:. 

Ropster 
Register 

The Committee undertook tour within the State and visited 

Dijstrict Mohindergarh i the month of July and District Hisar उप 

the month- of October for discussions with the Officers of district 

Administration and to see on the spot the policies of Government for 

up-lifting the down trodden sections of the Society being implemented.
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GENERAL RECOMMENDATIONS 

During the oral examination of the representatives 
Close Monito- of the Agriculture Department, it was observed by 
ring the Committee that the instructions issued by the 

Government with regard to the 'reservation policy as 
also maintaining of roster register are “not 'being implemented 
by various Departments of the Governments and Boardsf 
Corporations of the Government. The Committee also orally 
examined the Chief Secretary to  Government Haryana 
on 16th January, 1989 for the purpose. The Committee, therefore, 
recommend that to up-lift the poor masses, the instructions issued by the 
Government on the subject must be complied with by all the Departments 
and Boards/Corporations of the Government meticulously. The Committee 
further recommend that the Chief Secretary to Government, Haryana 
should repeat instructions to all the Departments and Boards/Corporations 
on the subject. The Committee also desires that the Director, Welfare of 
Scheduled Castes and Backward Classes Department should closely monitor 
the progress in this respect and should also arrange'some training through 
the Haryana Institute of Public Administration so far as फिट maintenance 
of roster register is concerned. The steps taken'in the matter may also be 
intimated'to the Committee, 
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IMPLEMENTATION OF RECOMMENDATI‘ONS/ OBSERVATIONS 
CONTAINED IN THE 13TH:- REPORT s 

The Committee considered/scrutinised the astion taken: by the 
Government on recommendations/observations comtained पा" its 13th 
Report. . 

The Committee feeling satisfied with the'action takem by the 
Government: on some of the recommendations/observations of the 
Committee, dropped some of them. The recommendations/abser- 
vations which' are outstanding are giverrin annexure ‘C’ togetherwith 
further observations of the Committee. 
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im
ar

y 
Sc
ho
el
s 

to
 

Mi
dd

le
 

St
an

da
rd
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un
de

r 
co
nS
xd
e-
 

ra
ti
on
 

of
 
Go
ve
rn
me
nt
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| 

Sh
or
tf
al
l 

in
 
va
ri
ou
s 

po
st
s 

ex
is
ts
 

du
e 

to
 

th
e 

re
as
on
s 

st
at
ed
 

m 
co
lu
- 

mn
 

No
. 

2. 
Ho
we
ve
r,
 

th
e 

la
te
st
 
po
si
ti
on
 

of
 s

ho
rt

fa
ll

 
1s 

as
 
un
de
r 

: —
 

Th
er
e 

1s 
no
 

re
se

rv
at

io
n 

im
 

pr
o-

 
mo
ti
on
 

in
 
HE

S-
I 

& 
II.

 
Th
e 

sh
or
tf
al
l 

ag
ai
ns
t 

di
re

ct
 
qu
ot
a 

1s 
as
 
un
de
r 

:—
 

Cl
as
s 

1
-
1
 

Re
qu

is
it

io
n 

ha
s 

be
en
 

se
nt

 
to

 
H
P
S
C
 

th
ro

ug
h 

Go
ve

rn
- 

Cl
as
s 

1
1
—
4
 | 

me
nt
, 

Re
co

mm
en

da
ti

on
 

fo
r 

2 
HE
S-
II
 

ha
s 

mo
w:

be
en

 
re

ce
we

d 
fr

om
 

HP
SC
 

an
d 

th
e 

ap
po
mt
me
nt
 

is 
un

de
r 

pr
oc

ee
ss

. 
Re
co
- 

mm
en

da
ti

on
 

fo
r 

_r
em
ai
ni
ng
 

{A
wo

 
ca
nd
id
at
es
 is

 
sti

ll 
pe

nd
in

g 
wi
th
 
HP

SC
."

 

Th
e 

C
o
m
m
i
t
t
e
e
 

no
ti
ce
d 

af
te
r 

pe
ru
si
ng
 

th
e 

re
pl
y 

of
 

th
e 

G
o
v
e
r
n
m
e
n
t
 

th
at
 

th
er
e 

is 
a 

jo
t 

of
 

sh
or
tf
al
l 

in
 

th
e 

ca
se
s 

of
 

He
ad
ma
st
er
s 

an
d 

He
ad
mi
st
re
ss
es
. 

Th
er
ef
or
e,
 

th
e 

Co
mm
ui
tt
ee
 

wo
ul
d 

ll
ke
 

to
 
k
n
o
w
 

th
e 

st
ep
s 

ta
ke
n 

an
d 

th
e 

re
su
lt
s 

ac
hi
ev
ed
 

in 
th
is
 
re
sp
ec
t.
 

Th
e 

Co
mm
ut
te
e 

wo
ul
d 

al
so
 

li
ke
 

to
 
k
n
o
w
 

1 
th
e 

va
ca
nc
ie
s 

in
 
Cl
as
s 

I 

an
d 

I 
ha
ve
 
be
en
 

fi
ll
ed
 
up
 
th
ro
ug
h 

H
a
r
y
a
n
a
 

Pu
bl
ic
 

Se
rv
ic
e 

C
o
m
m
i
s
-
 

si
on
 

fo
r 

wh
ic
h 

th
e 

re
qu
is
it
io
n 

wa
s 

se
nt
 

by
 

th
e 

de
pa
rt
me
nt
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fi
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e
a
d
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a
s
t
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st
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be
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By
 
pr
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e 
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Su
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ca
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di
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te
s 
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ri
en
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e 
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p
r
o
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o
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n
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d 
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e 
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e 
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d 
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Su
it
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ca
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. 
di
da
te
s 

wi
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) 
ex
pe
ri
en
ce
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e 
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t 
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la
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e,
 

Th
e 

po
st
s 
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r 

ca
te
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in
g 

pe
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l 

ha
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be
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e 
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S 
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Ha
ry
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, 
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e 

Co
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it
te
e 

ob
se
rv
e 

th
at
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is 
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e 

ca
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fo
r 

en
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nc
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en
t 
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at
te
n-
 

Th
e 

Co
ma
ni
tt
ee
 

wo
ul
d 

li
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—
—
 

. 
no
t 

cl
ea
r 

wh
e-
 

da
nc
e 

pr
iz
e 

fr
om
 

Rs
. 
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/-
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/-
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th
e 

de
ci
si
on
 

ta
ke
n 
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th
e 
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ar
d 
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st
ip
en
d 
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an
y 

st
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en
d 

pe
r 

mo
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h 
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s 
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r 

en
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e 
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du
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e 
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mo
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s 
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ट 
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g 
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d 
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85
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e 
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e 
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r 
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s 
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n 
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s 
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- 
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r 
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r 
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- 
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y 
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- 
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e 
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C.
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s 
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- 
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t 
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du
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d 
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e 
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r 
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d 
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co
ns
id
er
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e 
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a
x
i
m
u
m
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r 
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y 
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e 
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n 
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e 

C
o
m
m
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t
e
e
 

' 
l~
1 

। 
2 

~n
 3 ~ 

Th
e 
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th
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ef
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r
e
c
o
m
m
e
n
d
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pl

if
t 
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ee

pe
rs
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th
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6 

'
ल
ट
्
प
ं
क
ड
,
 

.| 
.D

ep
ar
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en

t 
= 

sh
ou
ld
 
ep
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th
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{H
e 

me
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ur
es
 

su
gg
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te
d 
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Co
mm

lt
te
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ak
en
 

in
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an

d 
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de
r 

to
 

1m
pr

ov
e 

th
e 

ec
on

om
ic
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we

ll
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so
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al

 c
on
di
ti
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s,
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.t
he
 
Sc
av
e-
 

ng
er

s'
an

d 
Sa
fa
y 

Ka
ra
mc
ha
r.
s 

wo
rk

in
g 

‘i
n 

th
e 

va
ri

ou
s 
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lp
al
 
Co
mm
it
te
es
 

1n
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Ha
ry
en
a 

St
at
e.
 

Th
e 

Co
mm
i-
 

tt
ee

 
ma
y 

al
so
 

be
 

in
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rm
ed
 

ab
ou
t 

th
e 

st
ep
s 

ta
ke
n 

by
 

Go
ve
rn
me
nt
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th
is
 

be
ha

lf
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of
 
th
is
, 

th
e 

Co
mm

it
te

e 
st
ro
ng
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re
- 

c
o
m
m
e
n
d
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G
o
v
e
r
n
m
e
n
t
 

th
at
 

th
e 

se
r-
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ce

s 
of
 
pe
r-
 

so
ns
 
be
lo
ng
in
g 

to
 
Sc
he
du
le
d 

Ca
st
es
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Re
gu
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ri
sa
ti
on
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th
e 

se
rv
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es
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il
y 

‘W
ag
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wo
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s 
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re
pl
y 
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be
en
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fr
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e 

G
o
v
e
r
n
m
e
n
t
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y 
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e 

G
o
v
e
r
n
m
e
n
t
.
 

Th
e 

C
o
m
m
i
t
t
e
e
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se
d 
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e 

th
e 

wo
rk

in
g 
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at
 

th
e 

de
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me
nt
 

ha
s 
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t 
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th
e 

G
o
v
e
r
n
m
e
n
t
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ou

t 
th

e 
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ti
on

 
ta

ke
n 
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th
e 

I
e
c
o
m
—
 

m
e
n
d
a
t
i
o
n
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th
e 

C
o
m
m
l
t
t
e
e
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e 
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it
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e,
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ef
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r
e
c
o
m
m
e
n
d
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at
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ri
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ti
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at
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in
st
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e 
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er
ne

d 
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an
d 

th
e 
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on
 
ta
ke
n 

1 
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85
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th
e 
r
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 

th
e 

C
o
m
m
u
t
t
e
e
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th
e 

Co
mm
ut
te
e.
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e 

no
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rm
at

io
n 
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s 
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en
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th
e 

Co
mm
it
te
e,
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e 

C
o
m
m
u
t
t
e
e
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d 
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th
e 

la
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st
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on
 

पा
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e 
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wo
rk
in
g 

on
 

da
il
y 

wa
ge
s 

पा
 

all
 
Mu
ni
cj
- 

pa
li
ti
es
 

sh
ou
ld
 

be
 
re
gu
la
ri
se
d 

an
d 

in
 

fu
tu
re
 

th
e 

ap
po
in
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en
ts
 

of
 
Sw
ee
pe
rs
/ 
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Sc
av
en
ge
rs
 

be
 

al
so
 
ma
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re
gu
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r 

ba
si
s.
 

Th
e 

Co
mm
it
te
e 

be
 
in
ti
ma
te
d 

ab
ou
t 

th
e 

st
ep
s 

ta
ke
n 

by
 

th
e 

Go
ve
r-
 

ni
ne
nt
 

1n
 
th
is
 
re
ga
rd
. 

In
 
or
de
r 

to
 

en
su
re
 

ef
fe
ct
iv
e 

en
- 

fo
rc
em
en
t 

of
 

" 
Re
se
rv
at
io
n 

Po
li
cy
 

th
e 

re
se
rv
a-
 

in
 
Mu
ni
ci
pa
li
ti
es
 

ti
on
 

po
li
cy
, 

th
e 

De
pa
rt
— 

me
nt
 
sh
ou
ld
 
re
vi
ew
 

th
e 

pr
og
re
ss
 

fr
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ti
me
 

to
'f
im
e 

an
d 

th
e 

pr
eg
re
ss
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po
rt
 

be
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en
t 
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r 

in
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at
io
n 
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e 
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tt
ee
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C
o
m
m
u
t
t
e
e
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rt
he
r 
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th
at
 

th
e 
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Se
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y 
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ve
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me
nt
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ry
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ou
ld
 

ta
ke
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th
e 

ma
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th
e 

De
pa
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me
nt
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e 
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e 

re
se
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n 
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li
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th
at
 

all
 
th
e 

ir
re
gu
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ri
ti
es
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th
e 

Mu
ni
ci
pa
li
ti
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w.
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re
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Go
ve
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- 

me
nt
 

re
se
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at
io
n 
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li
cy
 
ma
y 
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- 

de
d 
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fu
tu
re
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d 

th
e 

pe
rs
on
s 

be
lo
n-
 

.g
in
g 

to
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Sc
he
du
le
d 

Ca
st
es
 

ma
y 

ge
t 

th
ei
r 

fu
ll
 

sh
ar
e 
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th
e 

se
rv
ic
es
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Mu
ni
ci
pa
li
ti
es
. 

No
’r
ep
ly
 

ha
s 

be
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re
ce
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fr
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 S
in
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fo
rm
at
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n 

ha
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su
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- 

t
h
e
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G
o
v
e
r
n
m
e
n
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.
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, 

th
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C
o
m
m
i
t
t
e
e
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ul
d 
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th
e 

la
te
st
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ti
on
 

in
 
th
e 

ma
tt
er
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Th
e 

C
o
m
m
i
t
t
e
e
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si
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be
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. 
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ed
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r 
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e 
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c 
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y 
ha
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e 

G
o
v
e
r
n
m
e
n
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n 
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e 
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e 
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o
m
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t
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e
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d 
li
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I
E
S
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E
X
P
O
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C
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R
P
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R
A
T
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O
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R
e
c
o
m
m
e
n
d
a
t
i
o
n
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e 

C
o
m
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i
t
t
e
e
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ke
n 
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ve
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me
nt
 

Fu
rt
he
r 
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se
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n 
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t
h
e
 

C
o
m
m
i
t
t
e
e
 

2 

Th
e 

Co
mm
it
te
e 

ex
pr
es
s 

th
ei
r 

de
ep
 
co
nc
er
n 

on
 

th
e 

st
at
e 

of
 

af
fa
ir
s 

th
at
 

th
es
e 

ha
s 

be
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mo
re
 

th
an
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% 

sh
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al
l 
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th
e 

re
pr
es
en
t-
 

at
io
n 
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he
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le
d 
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st
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s 
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I 
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po
st
s 

in
 

th
e 

Co
rp
or
at
io
n 
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d 
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m
m
e
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d
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at
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st
ep
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ke
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f 
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e 
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s 
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e 
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e 
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r 
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si
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g 
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en
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o
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o
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C
o
m
m
i
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G
o
v
e
r
n
m
e
n
t
 

Fu
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r 
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n 
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th
e 

C
o
m
m
i
t
t
e
e
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e 
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mm
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th
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e 

ye
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s 
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t 
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s 
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r 
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ke
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th
e 

Go
ve
rn
me
nt
. 

Th
e 

Co
mm
it
te
e 

st
ro
ng
- 

ly
 

r
e
c
o
m
m
e
n
d
 

th
at
 

th
e 

re
co
mm
en
da
- 

ti
on
 
sh
ou
ld
 

be
 

im
pl
em
en
te
d 

wi
th
ou
t 

an
y 

fu
rt
he
r 

de
la
y.
 

St
re
ng
th
en
in
g 

of
 
th

e 
fi

el
d 

ag
en
ci
es
 

of
 

We
lf
ar
e 

De
pa
rt
me
nt
 

Th
e 

C
o
m
m
i
t
t
e
e
 

wo
ul
d 

li
ke
 

to
 

i 
k
n
o
w
 

th
e 

Il
at
es
t 

po
si
ti
on
 

in
 

th
e 

ma
dt
te
r.
 

Re
pr
es
en
ta
ti
on
 

of
 

Sc
he
du
le
d 

Ca
st
es
 

pe
rs
on
s 

in 
th
e 

ap
- 

po
in
tm
en
t 

of
 
Hi
gh
 

Co
ur
t 

Ju
dg
es
. 

No
 

re
pl
y 

ha
s 

be
en
 

re
ce
iv
ed
 

{i
om
 

th
e 

Go
ve
rn
me
nt
. 

Ge
ne
ra
ll
y 

re
co
mm
en
da
ti
on
s 

fo
r 

ap
po
in
tm
en
t 

in
 

th
is
 

be
ha
lf
 

ar
e 

ma
de
 

by
 

th
e 

Ho
n’
bl
e 

Ch
ie
f 

Ju
st
ic
e 

of
 
Pu
nj
ab
 

& 
Ha
ry
an
a 

Hi
gh
 

Co
ur
t 

an
d 

th
e 

St
at
e 

Go
vt
. 

is 
al
so
 

00
11
: 

su
lt
ed
 

in
 

th
is
 

pr
oc
es
s.
 

Th
e 

St
at
e 

G
o
v
e
r
n
m
e
n
t
 

ha
s 

al
re
ad
y 

m
a
d
e
 

a 
re
qu
es
t 

to
 

th
e 

Ch
ie
f 

Ju
st
ic
e 

to
 

Si
nc
e 

no
 
ac
ti
on
 

ha
s 

be
en
 

ta
ke
n 

on
th
e 

r
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 

th
e 

Co
mm
it
te
e,
 

th
e 

Co
mm
it
te
e 

wo
ul
d 

li
ke
 

to
 

kn
ow
 

th
e 

la
te
st
 

po
si
ti
on
 

in 
th
e 

ma
tt
er
. 

Th
e 

Co
mm
ui
tt
ee
 
no
ti
ce
d 

th
at
 

th
e:
 

Go
ve
rn
me
nt
 

ha
s 

no
t 

su
pp
li
ed
 

fu
ll
 

in
fo
rm
at
io
n 

in
 

ac
co
rd
an
ce
 

wi
th
 

th
e 

de
ci
si
on
 

wh
ic
h 

wa
s 

ta
ke
n 

in
. 

it
s 

me
et
in
g 

he
ld
 

on
 

13
th
 
Se
pt
em
be
r,
 

19
88
, 

th
e 

ex
t-
 

ra
ct
 

of
 

wh
ic
h 

wa
s 

su
pp
li
ed
 

to
 

th
e 

Go
vt
. 

by
 

th
e 

Ha
ry
an
a 

!



on 

gi
ve
 

du
e 

co
ns
id
er
at
io
n 

to
 

ca
nd
i-
 

da
te
s 

pe
lo
ng
in
g 

to
 
Sc
he
du
le
d 

Ca
st
es
 

ei
c.
 

wh
il
e 

ma
ki
ng
 

re
co
mm
en
da
- 

ti
on
s 

fo
r 

ap
po
in
tm
en
t 

of
 

Ju
dg
es
 

in
 
fu
tu
re
. 

As
 

an
d 

wh
en
 
re
co
ni
me
n-
 

da
ti
on
s 

ar
e 

re
qu
ir
ed
 

to
 

be
 
ma
de
 

by
 

th
e 

St
at
e 

Go
ve
rn
me
nt
 

fo
r 

ap
po
.n
t-
 

me
nt
 

to
 

th
e 

po
st
s 

of
 

Ju
dg
es
, 

na
me
s 

of
 
su
it
ab
le
 
pe
rs
on
s 

be
le
ng
- 

in
g 

to
 

th
es
e 

ca
te
go
ri
es
 

fr
om
 

th
e 

Ba
r 

wo
ul
d 

be
 
ke
pt
 

in
 
vi
ew
. 

Vi
dh
an
 

Sa
bh
a 

Se
cr
et
ar
ia
t 

vi
de
 

le
tt
er
 
da
te
d 

3r
d 

Oc
to
be
r,
 

19
88
, 

Th
e 

Co
mm
ut
te
e,
 

th
er
ef
or
e,
 

de
si
re
d 

th
at
 

th
e 

Go
vt
. 

be
 
fu
rt
he
r 

re
qu
es
te
d 

to
 

su
pp
ly
 

th
e 

re
qu
i-
 

si
te
 
in
fo
rm
at
io
n.
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/ 

H
E
A
L
T
H
 
D
E
P
A
R
T
M
E
N
T
 

. 
Re
co
mm
en
da
ti
on
 

of
 

th
e 

Co
mm
it
te
e 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

- 
Go
ve
rn
me
nt
 

Fu
rt

he
r 

ob
se

rv
at

io
n 

of
 

th
e 

C
o
m
m
i
t
t
e
e
 

1 
- 

2 
3 

Th
e 

ma
in

 
re

as
on

s 
fo
r 

sh
or

tf
al

l 
of

 
Sc

he
du

le
d 

Ca
st

es
 

in
 
Cl

as
s-

I 
ex

pl
ai

ne
d 

by
 

th
e 

De
pa
rt
me
nt
 

11
 
th

ei
r 

wr
it

ie
n 

te
pl

y 
85

 
al

so
 
du

ri
ng

 
th

e 
or
al
 

ex
am

in
at

io
n 

we
re
 

85
 
un

de
r 

—
 

—
—
—
—
 

Cl
as
s 

I-
po
st
s 

[
 
—
 

N>
 

re
pl

y 
ha

s 
be

en
 

re
ce
iv
ed
 

fr
om
 

th
e 

De
pa
rt
me
nt
. 

(i)
 

Th
er

ei
s 

no
 

re
se
rv
at
io
n 

in
 
pr

om
ot

io
n 

fr
om
 
H
C
M
S
-
 

II
to
 

H
C
M
S
-
I
 

an
d 

on
ly
 

th
e 

se
ni
or
 
mo
st
 
pe
rs
on
s 

, 
fr

om
 
H
C
M
S
-
I
I
 

ar
e 

pr
om
ot
ed
 

to
 
H
C
M
S
-
I
 

00
 
th

e 
ba

si
s 

of
 
se
ni
or
it
y-
cu
m-
me
ri
t.
 
Th
e 

lo
w 

re
pr

es
en

ta
ti

on
 

1n
 
Cl
as
s 

II 
15 

re
fl
ec
te
d 

in
 
H
C
M
S
 

Cl
as

s-
1;

 

(ii
) 

No
n-

av
ai

la
bi
li
ty
 

of
 
su
it
ab
le
 
ca

nd
id

at
es

 
fo

r 
te

ch
ni

ca
l 

po
st

s;
 

(प
ं)

 
Th

e 
mo

de
 

of
 
re
cr
ui
tm
en
t 

of
 
Bl

oc
k 

Me
di

ca
l 

Of
fi
ce
rs
/ 

Se
ni
or
 

Me
di

ca
l 

Of
fi

ce
rs

/A
ss

is
ta

nt
 

Di
re

ct
or

s/
Pr

o-
 

g
r
a
m
m
e
 

of
fi

ce
r 

at
 
Di
st
ri
ct
s,
 

wh
ic

h 
co
ns
ti
tu
te
 

a 
to
ta
l 

st
re
ng
th
 

of
 2

17
 

15 
25
% 

by
 

di
re
ct
 

re
cr

ui
tm

en
t 

an
d 

75
%,
 

by
 
pr
om
ot
io
n.
 

Th
e 

Co
mm

it
te
e 

wh
il
e 

sh
ar

in
g 

th
e 

di
ff
ic
ul
ti
es
 

of
 
th
e 

De
pa

rt
- 

me
nt
 

in 
no

t 
pr

ov
id

in
g 

su
ff
ic
ie
nt
 

re
pr

es
en

ta
ti

on
 

to
 

Sc
he
du
le
d 

Ca
st
es
 

in
 
th
e 

De
pa

rt
me

nt
, 

fe
el

 
th

at
 

it 
is 

di
sa
pp
oi
nt
in
g 

to
 
no
te
 
th

at
 

th
er
e 

is 
on
ly
 

on
e 

pe
rc

en
t 

re
pr

es
en

ta
ti

on
 

of
 
Sc
he
du
le
d 

Ca
sf
es
 

in
 
Cl

as
s-

I,
 
wh
ic
h 

is 
ve
ry
 
mu

ch
 

lo
w,
 

Th
e 

Co
mm

it
te

e 
ho
pe
 

th
at
 
th
e 

Go
ve

rn
me

nt
 

wi
ll
 

lo
ok

 
in
to
 

दं
ड 

as
pe
ct
 

an
d 

ta
ke
 

su
it
ab
le
 

st
ep

s 
to
 

fil
l 

up
 

th
is

 
ga
p.
 

Th
e 

Co
mm
it

te
e 

 w
hi

le
 

sc
ru
ti
ni
si
ng
 

th
e 
re
co
mm
en
d-
 

at
io

n 
ma
de
 

by
 

th
e 

pr
ev

io
us

 
Co

mm
it

te
e 

1 
re
sp
ec
t 

of
 

Cl
as

s 
I, 

दा
 

an
d 

II
I 

po
st
s 

an
d 

ro
st

er
 

re
gi
st
er
 

to
ok
 

8 
se
ri
ou
s 

no
te
 

fo
r 

th
e 

la
ps

e 
an
d 

re
gr

et
 

to
 

ob
se
rv
e 

th
at
 

th
e 

wo
rk
 

of
 
th

e 
Co

mm
it

te
e 

15 
no

t 
be

mg
 

ta
ke
nu
p 

se
ri
- 

ou
sl

y 
by
 

th
e 

He
al
th
 
De

pa
rt

- 
me

nt
 

an
d 

du
e 

im
po

rt
an

ce
 

ha
s 

al
so

 
no

t 
be
en
 

gi
ve

n 
fo
r 

su
pp

ly
in

g 
th

e 
re

qu
ir

ed
 

in
— 

fo
rm
at
io
n.
 

Th
e 

Co
mm

it
te

e,
 

th
er
e-
 

fo
re

, 
st
ro
ng

ly
 

de
pr

ec
at

e 
su
ch
 
ca

ll
ou

s 
an
d 

in
di

ff
er

en
t 

at
ti
tu
de
 

on
 

th
e 

pa
rt
 

of
 

th
e 

de
pa

rt
me

nt
 

an
d 

r
e
c
o
m
m
e
n
d
 

th
at
 

th
e 

de
si

re
d 

in
fo

rm
at

io
n 

wi
th
 

la
te
st
 

po
si
ti
on
 

be
 

su
pp
li
ed
 

to
 

th
e 

Co
mm

it
te

e.
 

i 
94
 

(o
 



Th
e 

De
pa
rt
me
nt
 

in
 
th
ei
r 

wr
it
te
n 

re
pl
y 

ha
ve
 

Cl
as
s 

जा 
po
st
s|
 

 s
ta
te
d 

th
at
 
ag
ai
ns
t 

15
22
 

Cl
as
s 

II 
sa
nc
ti
on
ed
 

~—
—'
 

 p
os
ts
, 

12
38
 

ar
e 

in
 

po
si
ti
on
. 

Ou
t 

of
 

wh
ic
h,
 

11
94
 
po
st
s 

ar
e 

te
ch
ni
ca
l 

an
d 

44
 

ar
e 

no
n-
te
ch
ni
ca
l.
 

Ou
t 

of
 

th
es
e 

te
ch
ni
ca
l 

Cl
as
s-
IT
 

po
st
s,
 

11
02
 

ar
e 

H
C
M
S
-
I
I
 

of
fi
ce
rs
, 

55
 
De
nt
al
 
Su
rg
eo
ns
 

an
d 

10
 

ar
e 

si
ng
le
 
ca
dr
e 

po
st
s.
 

Th
e 

re
cr
yi
tm
en
t 

to
 
HC
MS
-I
I/
De
nt
al
 

Su
rg
eo
ns
 

is 
do
ne
 

by
 

di
re
ct
 
re
cr
ui
tm
en
t 

th
ro
ug
h 

Ha
ry
an
a 

Pu
bl
ic
 
Se
rv
ic
e 

C
o
m
m
i
-
 

ss
io
n,
 Th

e 
De
pa
rt
me
nt
 

su
pp
li
ed
 

th
e 

de
tz
il
s 

of
 

re
qu
is
it
iq
ns
 

se
nt
 

to
 

Ha
ry
an
a 

Pu
bl
ic
 

Se
rv
ic
e 

C
o
m
m
i
s
s
i
o
n
 

' 
du
ri
ng
 

th
e 

la
st
 

fi
ve
 

ye
ar
s 

an
d 

re
co
mm
en
da
ti
on
s 

of
 

th
e 

Co
mm
is
si
on
 
ab
ou
t 

th
e 

ge
ne
ra
l 

an
d 

Sc
he
du
le
d 

Ca
si
es
 

ca
te
- 

go
ry
. 

It
1s
 
re
ve
al
ed
 
fr
om
 

th
e 

de
ta
il
s 

th
at
 
fr
om
 

19
82
-8
3 

to
 

19
85
- 

86
, 

th
e 

Co
mm
is
si
on
 

re
co
mm
en
de
d 

75
 

ca
nd
id
at
es
 
be
lo
ng
in
g 

to
 

Sc
he
du
le
d 

Ca
st
es
 

ca
te
go
ry
 

ag
ai
ns
t 

31
8 

re
se
rv
ed
 

fo
r 

Sc
he
du
le
d 

Ca
st
es
. 

Du
ri
ng
 

th
e 

ye
ar
 

19
86
-8
7,
 

ho
we
ve
r,
 

no
 

re
qu
is
it
io
n 

wa
s 

se
nt
 

to
 

th
e 

Co
mm
is
si
on
. 

' 

“T
he

 
ma

in
 
pl
ea
 

of
 
th

e 
De
pa
rt
me
nt
 

fo
r 

sh
or

tf
al

l 
in

 
Cl

as
s-

II
 

te
ch
in
ic
al
 

po
st

s 
is 

th
us

 
no
n-
av
ai
la
bi
li
ty
 

of
 
te

ch
ni

ca
l 

pe
rs
on
ne
l 

be
lo

ng
in

g 
to

 
Sc

he
du

le
d 

Ca
st

es
. 

Th
e 

Co
mm

it
te

e 
th

ou
gh

 
ag
re
ei
ng
 

wi
th
 

th
e 

ab
ov

e 
co

nt
- 

en
ti

on
 

of
 
th
e 

De
pa
rt
me
nt
, 

do
 

no
t 

fe
el

 
sa
ti
sf

ie
d 

ab
ou
t 

th
e 

re
pr
es
en
ta
ti
on
 

of
 
Sc

he
du

le
d 

Ca
st
es
 

in 
th

e 
He
al
th
 

De
pa

rt
- 

No
 

re
pl
y 

ha
s 

re
ce
iv
ed
 

fr
om
 

De
pa
rt
me
nt
. 

be
en
 

th
e 

Th
e 

 C
om
mi
tt
ee
 

wh
il
e 

sc
ru
ti
ni
si
ng
 

th
e 

re
co
mm
en
- 

da
ti
on
s 

ma
de
 

by
 
th
e 

pr
ev
io
us
 

Co
mm
it
te
e 

in
 

re
sp
ec
t 

of
 

Cl
as
s 

I, 
II
 
an
d 

II
T 

po
st
s;
 
an
d 

ro
st
er
 
re
gi
st
er
, 

ta
ok
 

a 
se
ri
ou
s 

no
te
 
fo
r 

th
e 

la
ps
e 

an
d 

re
gr
et
 

to
 

ob
se
rv
e 

th
at
 

th
e 

wo
rk
 

of
 

th
e 

Co
mm
it
te
e 

is 
रण
: 

be
in
g 

ta
ke
n 

up
 

se
ri
ou
sl
y 

by
 

th
e 

He
al
th
 
De
pa
rt
me
nt
 

an
d 

du
e 

im
po
rt
an
ce
 

ha
s 

al
so
 

no
t 

be
en
 
gi
ve
n 

fo
r 

su
pp
ly
in
g 

th
e 

re
qu
ir
ed
 
in
fo
rm
at
io
n.
 

Th
e 

Co
mm
it
te
e,
 

th
er
e-
 

fo
re
, 

st
ro
ng
ly
 
de
pr
ec
at
e 

su
ch
 

ca
ll
ou
s 

an
d 

in
di
ff
er
en
t 

at
ti
- 

tu
de
 

on
. 

th
e 

pa
rt
 

of
 
th
e 

de
pa
rt
me
nt
 
an
d 

re
co
mm
en
d 

th
at
 
th
e 

de
si
re
d 

in
fo
rm
at
io
n 

wi
th
 

la
te
st
 

po
si
ti
on
 

be
 

su
pp
li
ed
 

to
 

th
e 

Co
mm
it
te
e.
 

\
 

—
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’ 

~ 
1 

) 

me
nt
, 

wh
ic
h 

is 
on
ly
 
5.
28
%.
 

Th
e 

Co
mm
it
te
e,
 

th
er
ef
or
e,
 

su
gg
es
t 

_t
ha
ti
n 

vi
ew
 

of
 

de
ar
th
 

of
 

qu
al
if
ie
d/
ex
pe
ri
en
ce
d 

'h
an
ds
, 

th
e 

ex
pe
ri
en
ce
, 

if 
po
ss
ib
le
, 

ma
y 

‘b
e 

re
la
xe
d 

an
d 

th
os
e 

wh
o 

ar
e 

re
cr
ui
te
d 

on
 

th
e 

ba
si
s 

of
 

th
e 

ex
pe
ri
en
ce
 

so
 

re
la
xe
d,
 
ma
y 

be
 

ap
po
in
te
d 

an
d 

gi
ve
n 

in
-s
er
vi
ce
 

tr
ai
ni
ng
 

to
 

ma
ke
 
th
em
 

su
it
ab
le
 

fo
r 

th
e 

po
st
s.
 

Th
e 

Co
mm
it
te
e 

ob
se
rv
e 

th
at
 

ou
t 

of
 

79
 
no
n-
te
ch
ni
ca
l 

sa
nc
ti
on
ed
 

po
st
s,
 

44
 

ha
ve
 

be
en
 

fi
ll
ed
 

up
 
an
d 

ou
t 

of
 
th
og
e 

o
n
l
y
 4 

po
st
s 

ar
e 

ma
nn
ed
 

by
 

th
e 

Sc
he
du
le
d 

Ca
st
es
 

pe
op
le
. 

Th
e 

Co
mm
it
te
e'
 

fa
il
 

to
 
un
de
rs
ta
nd
 

th
e 

re
as
on
s 

fo
r 

th
e 

sh
or
t-
 

fa
ll
 

on
 

th
e 

no
n-
te
ch
ni
ca
l 

po
st
s 

an
d 

st
ro
ng
ly
 

re
co
mm
en
d 

th
at
 

th
is
 
sh
or
tf
al
l 

be
 

wi
pe
d 

of
f 

at
 

th
e 

ea
rl
ie
st
 

so
 

th
at
 
th
er
e 

be
 

a 
su
ff
ic
ie
nt
 
re
pr
es
en
ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

‘o
n 

Cl
as
s-
II
 
po
st
s 

in
 

th
e 

De
pa
rt
me
nt
. 

—— 
—
—
—
—
T
h
e
 

De
pa
rt
me
nt
in
 

th
ei
r 

wr
it
t:
n 

st
at
em
en
t 

Cl
as
s 

जा
 

po
st
s 

|s
ta
te
d 

th
at
 
ag
ai
ns
t 

12
00
2 

Cl
as
s-
II
I 

sa
nc
ti
on
ed
 

—-
——
—-
——
——
jp
os
ts
, 

97
99
 

ar
e 

i 
po
si
ti
on
, 

ou
t 

of
 

wh
ic
h 

83
16
 

ar
e 

te
ch
ni
ca
l 

an
d 

14
83
 
no
n-
te
ch
ni
ca
l.
 

Ou
t 

of
 
14
83
 

no
n-
 

te
ch
ni
ca
l 

pe
rs
on
ne
l,
 

26
1 

ar
e 

Sc
he
du
le
d.
 
Ca
st
es
, 

wh
ic
h 

co
ns
ti
- 

tu
te
 
17
.6
% 

sh
ow
in
g 

on
ly
 
ma
rg
in
al
 

sh
or
tf
al
l 

in
 
th
e 

re
pr
es
en
- 

ta
ti
on
 
of
-S
ch
ed
ul
ed
 

Ca
st
es
 
ca
te
go
ry
. 

Ho
we
ve
r,
 

ou
t 

of
 

83
16
 

_t
ec
hn
ic
al
 

po
st
s,
 

78
6 

ar
e 

ma
nn
ed
 

by
 
Sc
he
du
le
d 

Ca
st
es
 

wh
ic
h 

Sc
he
du
le
d 

Ca
st
es
 

ca
te
go
ry
, 

' 
. 

) 
c
 

P
 

\ 
- 

Th
e 

De
pa
rt
me
nt
 

fu
rt
he
r 

st
at
ed
 

th
at
 

th
e 

ma
jo
r 

co
ns
ti
tu
en
t 

of
 

te
ch
ni
ca
l 

ca
te
go
ry
 

in
 
Cl
as
s 

II
I 

co
ns
is
ts
 

of
 
Ph
ar
ma
gc
is
ts
, 

La
bo
ra
to
ry
 

‘T
ec
hn
ic
ia
ns
, 

St
af
f 

Nu
rs
es
, 

M
P
W
 

(F
em
al
e)
, 

Dr
iv
er
s,
 
M.
P.
W.
 

Su
pe
rv
is
or
 

(M
al
é)
, 

M.
P.
W.
 

Su
pe
r-
 

vi
so
r 

(F
em
al
e.
) 

(M
al
e)
, 
M
P
W
 

- 

No
 

re
pl
y 

ha
s 

be
en
 

re
ce
iv
ed
 

Th
e 

Co
mm

ni
tt

e 
wh

il
e 

sc
ru
- 

fr
om

 
th

e 
De

pa
rt

me
nt

. 
ti
ni
si
ng
 

- t
he
 

re
co
mm
en
da
- 

ti
on
s 

ma
de
 

by
 

th
e 

pr
ev
io
us
 

. 
Co
mm
it
te
e 

in
 

re
sp
ec
t 

of
 

Cl
as
s 

I, 
If
an
d 

II
I 

po
st
s;
 

an
d 

ro
st
er
 

re
gi
st
er
 

to
ok
 

a 
se
ri
ou
s 

no
te
 

fo
r 

th
e 

la
ps
e 

an
d 

re
gr
et
 

to
 

ob
se
rv
e 

th
at
 

th
e 

wo
rk
 

of
 
th
e 

Co
mm
it
te
e 

is 
no
t 

be
in
g 

ta
ke
n 

up
 

se
ri
o-
 

. 
us
ly
 
by
 

th
e 

He
al
th
 

De
pa
rt
- 

. 
me
nt
 
an
d 

du
e 

im
po
rt
an
ce
 

ha
s 

al
so
 
no
t 

be
en
 

gi
ve
n 

fo
r 

ही 
su
pp
ly
in
g 

th
e 

re
qu
ir
ed
 

in
- 

. 
fo
rm
at
io
n.
 

= i



Th
e 

ma
in
 

re
as
on
 

of
 

sh
or
tf
al
l 

ad
va
nc
ed
 

by
 

th
e 

De
pa
rt
- 

me
nt
al
 
re
pr
es
en
ta
ti
ve
s 

du
ri
ng
 

th
e 

co
ur
se
 

of
 

or
al
 

€X
am
in
at
io
n 

Wa
s 

no
n-
av
ai
la
bi
li
ty
 

of
 
tr
ai
ne
d 

pe
rs
on
ne
l.
 

It
-w
as
 

al
so
 
in
fo
rm
ed
 

to
 

th
e 

Co
mm
it
te
e 

th
at
 
re
qu
is
it
io
ns
 

fo
r 

fi
ll
in
g 

up
 
th
es
e 

te
ch
ni
ca
l 

po
st
s 

we
re
 

se
nt
 

0 
Su
bo
rd
in
at
e 

Se
rv
ic
es
 

Se
lc
ct
io
n 

Bo
ar
d 

as
 

ea
rl
y 

85
 
19
85
. 

Bu
t 

th
e 

Bo
ar
d 

ha
s 

no
t 

re
co
mm
en
de
d 

ca
nd
id
at
es
 

50
 

fa
r.
 

If
th
e 

re
qu
ir
ed
 
nu
mb
er
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

ca
nd
id
at
es
 

is 
ma
de
 
av
ai
la
bl
e/
re
co
mm
en
de
d 

by
 

th
e 

Bo
ar
d,
 

th
er
e 

wi
ll
 

no
 

sh
or
tf
al
l 

in
 
mo
st
 

of
 
th
e 

ca
te
go
ri
es
. 

Th
e 

Co
mm
it
te
e 

fe
el
 

ha
pp
y 

th
at
 

th
er
e 

is 
go
od
 

re
pr
es
en
t-
 

at
io
n 

of
 
Sc
he
du
le
d 

Ca
st
es
 

on
 

th
e 

no
n-
te
ch
ni
ca
l 

Cl
as
s-
II
1 

po
st
s 

in 
th
e 

Pe
pa
rt
me
nt
, 

bu
t 

ar
e 

un
ha
pp
y 

to
 
no
te
 

th
e 

lo
w 

re
pr
es
en
- 

ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

on
 

th
e 

fe
ch
nj
ca
l 

po
st
s.
 

Th
e 

Co
m-
 

mi
tt
ee
 

vi
ew
 

wi
lh
 

gr
ea
t 

co
nc
er
n 

th
e 

in
or
di
ma
te
 

‘d
el
ay
 
on
 

फि
ट 

pa
rt
 

of
 
5.
8.
5.
 

Bo
ar
d 

in
 
ma
ki
ng
 
re
cr
ui
me
nt
s 

to
 
va
ri
ou
s 

po
st
s 

de
sp
it
e 

th
e 

fa
ct
 

th
at
 

th
e 

De
pa
rt
me
nt
 

ha
s 

se
nt
 

re
qu
is
it
io
ns
 

to
 

it 
in 

th
e 

ye
ar
 
19
85
 

an
d 

19
86
. 

Th
e 

Co
mm
it
te
e 

st
ro
ng
ly
 

re
co
mm
en
d 

th
at
 

th
e 

De
pa
rt
mg
nt
 

sh
ou
ld
 
vi
go
ro
us
ly
 

pu
rs
ue
 

th
e 

ma
tt
er
 

wi
th
 

फि
ट 

Bo
ar
d 

'in
 

ma
ki
ng
 

re
cr
ui
tm
en
ts
 

to
 
va
ri
ou
s 

po
st
s,
 

th
e 

re
qu
is
it
io
ns
 

fo
r 

wh
ic
h 

ha
d 

be
en
 

se
nt
 

to
 
th
at
 
Bo
ar
d 

lo
ng
 
ag
o.
 

Th
e 

Co
mm
it
te
e 

al
so
 
re
co
mm
en
d 

th
at
 

in 
or
de
r 

to
 
im
pr
ov
e 

th
e 

- 
Te
pr
es
en
ta
ti
on
 

of
 
Sc
he
du
le
d 

Ca
st
es
 

in 
va
ri
ou
s 

Cl
as
s—
II
I 

te
ch
ni
cg
l 

po
st
s,
 

it 
is 

hi
gh
ly
 
de
si
ra
bl
e 

th
at
 
qu
al
if
ic
at
io
n/
ex
pe
ri
en
ce
 

in
 
ce
rt
ai
n-
 

[ 

o 

Th
e 

Co
mm
it
te
s,
 

th
er
ef
or
e,
 

st
ro
ng
ly
 

de
pr
ec
at
e 

su
ch
 

ca
ll
ou
s 

an
d 

in
di
ff
er
en
t 

at
ti
tu
de
 

on
 

th
e 

pa
rt
 

of
 

th
e 

de
pa
rt
me
nt
 

an
d 

re
co
mm
en
d 

th
at
 

th
e 

de
si
re
d 

in
fo
rm
at
io
m 

- 
wi
th
 
la
te
st
 
po
si
ti
on
 

be
 

su
pp
- 

li
ed
 

to 
th
e.
 C

om
mi
tt
ee
. 

कक



1 
2. 

ca
te

go
ri

es
 

of
 
po
si
s 

96
 

re
la
xe
d 

fo
r 

Sc
he

du
le

d 
Ca
st
es
 

ca
nd

id
at

es
 

an
d 

ti
ro
se
 

wh
o 

ma
y'
 

be
 
re

cr
ui

te
d 

on
 

th
e 

ba
si
s 

of
 s

uc
h 

re
la
xa
ti
on
, 

ma
y 

92
 
ap
pd
in

te
d 

an
d 

gi
ve

n 
in
 
(—
) 

Se
rv
ic
e 

tr
ai

ni
ng

 
(o 

ma
ke
 

th
em

 
- 

su
it
ab
le
 

fo
r 

th
e 

po
st
. 

—,
 

Th
e 

Co
mm

it
te

e 
wa
s 

in
fo
rm
ed
 

th
at
 

ro
st

er
 

Ro
st

er
’ 

Re
gi
st
er
 

| 
re
gi
st
er
 

ac
co

rd
in

g 
th

e 
G
o
v
e
r
n
m
e
n
t
 

in
st

ru
c-

 
—
—
—
:
—
—
—
—
'
 

ti
on

s 
ha
ve
 

be
en
 
pr

ep
ar

ed
 

by
 

th
e 

De
pa
rt
me
nt
. 

Th
e 

Co
mm

ii
te

e 
re

co
mm

en
d 

th
at
 

ro
st
er
 

re
gi
st
er
 

sh
ou
ld
 

be
 

pr
ep
ar
ed
 

ca
te

go
ry

-w
is

e 
an

d 
sh
ow
n 

to
 

th
e 

Di
re

ct
or

, 
So

ci
al

 
We

lf
ar

e 
D
e
p
a
r
t
m
e
n
t
,
 

wi
th
in
 

th
re
e 

mo
nt

hs
. 

No
 
re

pl
y 

ha
s 

be
en
 

re
ce
iv
ed
 

fr
om

 
th
e 

Go
ve
rn
me
nt
. 

—
_
—
—
—
 

Th
e 

Co
mm
it
te
e 

wh
il
e 

sc
ru
ti
ni
si
ng
 

th
e 
r
e
c
o
m
m
-
 

en
da
ti
on
s 

ma
de
 

by
 
th
e 

pr
ev
io
us
 
Co
mm
it
te
e 

in
 

re
sp
ec
t 

of
 

Cl
as
s'
I,
 

पा
 

an
d 

II
I 

po
st
s;
 

an
d 

ro
st
er
 

re
gi
st
er
 
to
ok
 

a 
se
ri
ou
s 

no
te
 
fo
r 

th
e 

la
ps
e 

an
d 

re
gr
et
 

to
 
ob
se
rv
e 

th
at
 

th
e 

wo
rk
 

of
 

th
e 

Co
mm
it
te
e 

15 
no
t 

be
in
g 

ta
ke
n 

up
 

se
ri
ou
sl
y 

by
 

th
e 

He
al
th
 
De
pa
rt
me
nt
 

an
d 

du
e 

m
p
o
r
t
a
n
c
e
 

ha
s 

al
so
 
no
t 

be
en
 
gi
ve
n 

fo
r 
su
pp
ly
in
g 

th
e 

re
qu
i-
 

re
d 

in
fo
rm
at
io
n.
 

‘T
he
 
Co
mm
it
te
e;
 
th
er
e~
 

fo
re
, 

st
ro
ng
ly
 
de
pr
éc
at
e 

su
ch
 
ca
ll
ot
is
 

an
d 
.i
nd
if
f~
 

" 
er
en
t 

at
ti
tu
de
 

en
 

“t
he

 
pa
rt
 
of
 

th
e 

de
pa
rt
me
nt
 

- 
,a
nd

 
r
e
c
o
m
m
e
n
d
 

th
at
 

th
e 

de
si

re
d 

in
fo

rm
a-

- 
ti
on

 
wi
th
 

la
te
st
 

po
si
t-
 

io
nb

e 
su

pp
li

ed
 

to
 
th

e 
, C
om
mi
tt
ee
. 

- 



H
A
R
Y
A
N
A
 

S
T
A
T
E
 
E
L
E
C
T
R
I
C
I
T
Y
 
B
O
A
R
D
 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 

th
e 

C
o
m
m
i
t
t
e
e
 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt
he
r 

ob
se
rv
at
io
n 

of
 
th
e 

C
o
m
m
i
t
t
e
e
 

‘ 
| 

2 
3 

e
 
e
 

Ci
la
ss
-I
II
 

po
st
s 

—
_
—
 

Fr
om
 

th
e 

pe
ru
sa
l 

of
 

th
e 

ma
te
ri
al
 

su
pp
li
ed
 

by
 
th
e 

Bo
ar
d,
th
e 

ov
er
- 

all
 
re
pr
es
en
ta
ti
on
 

of
 

Sc
he
du
le
d 

Ca
st
es
 

in
 
Cl
as
s-
HI
 

po
st
s 

wa
s 

12
,3
6%
 

उप
 
19
84
- 

85
, 

12
. 

67
% 

in
 
19
85
-8
6 

an
d 

12
.7
1 

% 
in
 
th
e 

ye
ar
 

19
86
-8
7.
 

Bu
t1
t 

ha
s 

be
en
 

no
ti
ce
d 

th
at
 
ou
t 

of
 

21
42
7 

ca
tz
go
ri
es
 

of
 

po
st
s,
 

Te
pr
es
en
ta
ti
on
 

in
 
26
53
 

ca
te
go
rl
es
 

of
 
po
st
s 

is 
ve
ry
 

lo
w.
 
"S
om
e 

of
 
su
ch
 

ca
te
go
ri
es
 

of
 

po
st
s 

ar
e 

me
nt
io
ne
d 

in
 

th
e 

su
cc
ee
di
ng
 

pa
ra
gr
ap
hs
 

to
ge
th
er
 

wi
th
 

th
e 

re
co
mm
en
- 

da
ti
on
/o
bs
er
va
ti
on
 

of
 
th
e 

Co
mm
it
te
e,
 

As
 

pe
r 

th
e 

la
te
st
 
wr
it
te
n 

re
pl
y 

of
 
th
e 

Bo
ar
d,
 

ou
t 

of
 
32
92
9 

sa
nc
ti
on
ed
 

po
st
s 

of
 
Cl
as
s-
 

H
F
a
s
 

on
 

31
58
 
Ma
rc
h,
 

19
87
, 

30
70
6 

po
st
s 

we
re
 

fi
ll
ed
-u
p.
 

Th
e 

gu
ot
a 

. m
ea
nt
 

fo
r 

Sc
he
du
le
d 

Ca
st
es
 
co
me
s 

to
 
61
21
, 

wh
er
e 

as
-o
nl
y 

39
05
 

po
st
s 

ha
d 

be
en
 

fi
ll
ed
 
up
 

fr
om
 

am
on
gs
t 

th
e 

Sc
he
du
le
d 

Ca
st
es
 

ga
nd
id
at
es
. 

Th
us
 

th
er
e 

wa
s 

a 
sh
or
tf
al
l 

of
 
27
16
 
Sc
he
du
le
d 

Ca
st
es
 

ca
nd
id
at
es
 

पा.
 

th
e 

Bo
ar
d 

' 

', 
Th
e 
Co
mm
it
te
e 

wa
s 

as
su
re
d 

du
ri
ng
, 

th
e 

co
ur
se
 

of
 

or
al
 

ex
am
in
at
io
n 

of
 

th
e 

In
 

re
pl
y 

to
 

th
e 

Co
mm
it
te
e’
s 

qu
er
ry
 

दा
 

th
e 

13
th
 
Re
po
it
 

re
ga

rd
mg

 
st
or
tf
al
l/
ba
ck
lo
g 

in 
Cl
as
s-
II
T 

po
st
s,
 

th
e 

Bo
ar
d 

wi
ll
 

Lk
e 

to
 

su
bm
it
 

th
at
 

sh
or
fa
ll
 

as
 

wo
rk
ed
 

ou
t 

by
 

th
e 

Co
mm
it
te
e 

is
no
t 

1 
or
de
r.
 

In
 

fa
ct
, 

af
te
s 

9.
2.
79
, 

th
e 

sh
ce

rt
ia

ll
 
sh
ou
ld
 
ha
ve
 

be
en

 
wo
rk
ed
 

ou
t 

ag
ai
ns
t 

po
st
s/
va
ca
nc
ie
s 

oc
cu
rr
ed
 

in
 

th
e 

re
sp
ec
ti
ve
 

Ca
dr

es
/G

ra
de

s 
as
 

pe
r 

th
e 

Go
vt
. 

ms
tr
uc
ti
on
s 

in
st
ea
d 

of
 
ke
ep
in
g 

1a
 

vi
ew
 

th
e 

Ca
dr

e 
st
re
ng
th
. 

Si
nc
e 

th
e 

pr
of
or
ma
 

on
 
wh
ic
h 

th
e 

in
fo
rm
at
io
n 

de
si
re
d 

to
 

be
 

su
pp
li
ed
 

wa
s 

pr
es
cr
ib
ed
 

by
 

th
e 

Vi
dh
an
 

Sa
bh
a 

Se
cr
et
ar
ia
t,
 

th
e 

Bo
ar
d 

co
mp
li
ed
 

wi
th

 
th

e 
sa
me
, 

f 

Th
e 

Bo
ar

d 
ha
ve
 

so
 

fa
r 

ta
ke

n 
th

e 
fo

ll
ow

- 
in
g 

st
ep

s 
w
i
t
h
 a 

vi
ew
 

to
 
br
id
ge
 

th
e 

ga
p 

of
 

sh
or
tf
al
l/
ba
ck
lo
g 

:—
 

(1)
 

Th
e 

Bo
ar

d 
vi
de
 

or
de
rs
 

da
te
d 

8.
2.

88
 

ha
ve
 

li
ft

ed
 

th
e 

ba
n 

एप
. 

fr
es

h 
re

cr
ui

t-
 

me
nt
 

on
 

13
35

 
po

st
s 

m 
di
ff
er
én
t 

ca
te

go
ri

es
. 

In
 

th
es

e 
cr

de
rs

, 
1t
ha
s 

be
en
 

sp
ec

if
ic

al
ly

 
st
ip
ul
at
ed
 

th
at

 
th

e 

Th
e 

C
o
m
m
i
t
t
e
e
 

r
e
c
o
m
m
e
n
d
 

th
at
 
im
me
di
at
e 

st
ep
s 

06
 
ta
ke
n 

by
 

th
e 

H.
S.
E.
B.
 

to
 

re
co
up
 

th
e 

ba
ck
lo
g/
sh
or
tf
al
l 

of
 p

os
ts
. 

un
de
r 

nt
im
at
io
n 

to
 

th
e 

C
o
m
m
i
t
t
e
e
 

: 

65 

N\



८ 
1 U 

2 
- 

“ 

re
pr

es
en

ta
ti

ve
s 

of
 

th
e 

Go
ve
rn
me
nt
 

an
d 

Bo
ar
d 

th
at

 
si

nc
er

e 
ef

fo
rt

s 
w
o
u
l
d
 

be
 

a
d
e
 

to
 

wi
pe

 
of

 
th

e 
ba

ck
lo

g 
ag

ai
ns

t 
ex
is
ti
ng
 
va

ca
nc

ie
s 

as
 
an
d 

wh
en
 

th
e 

ba
n 

- o
n 

re
cr
ui
tm
en
t 

wo
ul

d 
be
 
li
ft
ed
. 

. 
Th
e 

Co
mm

it
te

e 
ho
pe
 

th
at
 
th

e 
Bo

ar
d 

(if
) 

wi
ll
 
ta
ke
 
so
me
 

po
si

ti
ve

 
st
ep
s 

in
 
th
e 

ne
ar
 

fu
tu
re
 

to 
re
co
up
 

th
e 

sh
or

tf
al

l/
ba

ck
lo

g 
i 

cl
as

s-
II

T 
po

st
s 

an
d 

in
fo
rm
 

th
em
 

ac
co

r-
 

di
ng
ly
. 

. 
: 

re
se
rv
at
io
n 

of
 
20
% 

fo
r 

Sc
he

du
le

d 
Ca
st
es
 

sh
al

l 
be
 
ma
de
 

be
si
de
s 

to
 
ma
ke
 

up
 

th
e 

pr
ev
io
us
 

sh
or
tf
al
l 

wh
er

ev
er

 
it

-e
xi

st
s.

 
Th
is
 

de
ci
si
on
 

is 
ex
pe
ct
ed
 

to
 
yi
el
d 

so
me
 

re
su
lt
s.
 

। 
On
 

th
e 

re
co
mm
en
da
at
io
ns
- 

of
 

th
e 

C
o
m
m
i
t
t
e
e
,
 

th
e 

Bo
ar
d 

15 
co

ns
id

er
- 

in
g 

to
 

-p
ro
vi
de
 

ti
ai
ni
ng
 

to
 

th
e 

Sc
he
du
le
d 

Ca
st
es
 
em
pl
oy
ee
s 

(0
 
ma

ke
 

th
em

 
ca
pa
bl
e 

in
 

ta
ki
ng
 

th
e 

pr
es
cr
- 

be
d 

Ex
am
in
at
io
n 

of
 

Di
vi
si
on
al
 

Ac
co
un
ta
nt
, 

SA
S 

Ac
co
un
ta
nt
 
wh
er
e 

th
er
e 

is 
gr
ea
t 

sh
or

tf
al

l 
of

 
Sc
he
du
le
d 

Ca
st
es
 

em
pl

oy
ee

s.
 

Th
e 

na
me
s 

of
 

su
ch
 

wi
ll

in
g 

ca
nd
id
at
es
 

ha
ve

 
be
en
 

ca
ll
ed
 

fo
r 

fr
om
 

al
l 

th
e 

fi
el

d 
of
fi
ce
s 

to
 
kn
ow
 

th
ei
r 

ac
tu

al
 

nu
mb
er
 

an
d 

on
ly
 

th
er

ea
ft

er
, 

a 
pr
op
os
al
 

to
 
im
pa
rt
 

tr
ai
ni
ng
 

to
 
th
em
 

wi
ll
 

be
 
co
ns
id
er
ed
. 

St
ri

ct
 

in
st

ru
ct

io
ns

 
ha
ve
 

be
en
 

is
su
ed
 

to
 

al
l 

फि
ट 

fi
el
d 

of
fi

ce
rs

 
to

 
co

mp
ly

 
wi
th
 

th
e 

Ro
st
er
 

wh
il

e 
or
de
ri
ng
 

pr
om
ot
io
ns
 

in
 
Cl
as
s-
IT
I 

po
st
s.
 

Wh
en
ev
er
 

th
e 

po
st
s 

of
 
Cl
as
s-
II
I 

we
re

 
 a
dv
er
ti
se
d,
 

th
e 

Bo
ar

d 
re
se
rv
ed
 

th
e 

po
st

s 
fo
r 

th
em
 

bu
t 

un
- 

fo
rt
un
at
el
y 

th
ei
r 

in
ta

ke
 

ha
s 

no
t 

be
en
 

ve
ry

 
fa
vo
ur
ab
le
 

du
e 

to
 

th
e 

mo
n-

 
av
ai
la
bi
li
ty
 

of
 
su
st
ab
le
 
pe

rs
on

s.



की
 

FA
 

(v
) 

Wh
il
e 

ma
ki
ng
 

ap
po
in
tm
en
ts
 

at
 

th
e 

प
ा
ए
 

of
 

di
re
ct
 

re
cr
ui
tm
en
t,
 

sp
ec
ia
l 

co
nc
es
si
on
 

is 
gi
ve
n 

by
 

th
e 

Bo
ar
d 

to
 

th
e 

Sc
he
du
le
d 

Ca
st
es
 

ca
nd
id
at
es
 

by
 

wa
y 

of
 

al
lo
wi
ng
 

re
la
xa
ti
on
 

in
 

ag
e 

by
 

5 
ye
ar
s 

an
d 

5%
 

co
nc
es
si
on
al
 

ma
rk
s.
 

Th
e 

Co
mm
it
te
e 

sc
ru
ti
ni
se
d 

th
e 

ab
ov
e 

re
pl
y 

_ 
an
d 

ma
de
 

fu
rt
he
r 

ob
se
rv
at
io
ns
:t
o 

wh
ic
h 

फि
ट 

H
S
.
E
.
B
 

re
sp
on
de
d 

as
 
un
de
r 

:—
 

Ou
t 

of
 
13
35
 

No
s.
 

of
 
po
st
s 

on
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ANNEXURE “D" 
Procedure for dealing with the Implementation of the Recommenda- tions/Observations of the Committee on Welfare of Scheduled Castes and Scheduled Tribes, 

(a) After 2 Report is presented to the Haryana Vidhan Sabha, copies thercof will 09८ forwarded by the Secretary, Haryana Vidhan Sabha directly to फिट Admimstrative Secretaries con- cerned with the subject matter of the Report. 
(b) The Administrative Secrctaries concerned with the subject matter of the Report will consider the recommendations of the Committee on Welfare of Scheduled C astes and Scheduled Tribes, a Copy of the letter being endorsed {o the Head of Department concerned simultaneously. General recommend- ations will be dealt with m the Welfare of Scheduled Castes and Backward Clasges Department. 

(©) Heids of Departments concerned shall furnish theirwcom- ments on the recommendations of the Committee on elf_are of Scheduled Castes and Scheduled Tribes to the Administrative Secretaries concerned on receipt of the Report of the Commytiee 

(d) The Admnistrative Department concerned will then take < immediate steps for implementation of recommendations of the Commjttee concerning it. It will take the case to the nister Incharge of the Department or the Council of 

(¢) The cases in which the Administrative Department does not agree with the recommendations of the Committee wil] be forwarded to Secretary, Haryana Vidhan Sabha, with detailed reasons for comments. T hen Secretary, Haryana Vidhan Sabha will forward these commrents to the Department of Welfare of Scheduled Castes and Backward Classes to examine such cases and offer their comments. 

(f) The Administrative Department will then take 1mmedijate Steps for arriving at a 'decision ता such cases. It would take such cases to the Mmister Incharge of the Department cr 10 the Council of Munisters, पी necessary, for incorporating in the emorandum for the Council, the views of the Department of elfare of Scheduled Castes and Backward (85568. 
(8) After a decision has been taken at the appropriate level, the 

(M) Cuisss व lving disciplinary action and financial and other ez e ges should“bsJplaced‘bcfore the Minister concerped 
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or the Council ‘of Mitistérs,as the case may be, even though 

the recommendation of the Committee on Welfare of 

Scheduled Castes and - Scheduled . Tribes -is, proposed to be 

accepted ~-Cases involving f imancial irregularities will'invariably 

be decided m consultation with the Finance Department. 

(i) Thé Secretary, Haryana Vidhan Sabha will prepare'a 'statement 

" showing फिट "action taken'on the ‘report ‘of the 'Committee 

and"place 'it- befote फिट ‘Commiittee. FurtHer coinments of the 

Committee, if any, will 06 comitiuhicated to'the’ Administrative 

Secretaries of the Govt. of Haryana for necessary.action. 

_The Vidhan Sabha Secrotariat will maintain a list, of outstanding 

recommendations of the Commuittee on Welfdie of Scheduled Castes 

and Schéduled Tribes and periodically remind the Department concern- 

ed. A half yearly report ending on 30th* Yune ‘and - 31st Décember will 

be furnished by the 15th July and 15th January to the Director, Welfare 

of Scheduled Castes and Backward Classes Department by the Heads 

of Departmant/Administrative Secretarics about the jmplementation of 

.the recommendations of the Committee. Every effort should be made 

by the Administrative Secretaries/Heads of Depaftments, 10 expedite the 

action on the recommendations/observations”, of the Committee and 

this work should be treatad as a general rule-on «Top Priority” basis. 

19461—H.V:S —H. G. P., Chd: 
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